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HOME DEPARTMENT 

NOTIFICATION
The 21.st September 194.5

the above mentioned Act for tbe grant of a certificate of 
naturalisation are fulfilled in the said A.B.’

. And whereas the said A.B. has also applied for ifi#
No. 2742-U.—-The following notification by the Govern- inclusion in accordance with sub-section (T) of section 5 of 

■ uer.t of India is republished for general information. the said Act of the
Bv order of the Governor 

R. A. E. WILLIAMS

s case:

name (names) of certain of his (her)1 
child (children) born before the date of this certificate and 
being a minor (minors)', and the Governor-General of India 
in Council is satisfied’ that the name (names) of his (her)! 
child (children), as hereinafter set out, may properly be 
included:

Chief Secretary to Government 
HOME DEPARTMENT

New Delhi, 20th August 1945
■- Wo. 10/46/43-Public—The following Regulations made Now, therefore, in pursuance of the powers conferred ou 

by The Secretary of State for India are published for general the Governor-General of India in Council by the said Act,
information:—- the Governor-General of India In Council hereby grants lO'
BRITISH NATIONALITY AND STATUS OF ALIENS the said A.B. this certificate of naturalisation, an;T

(INDIA) REGULATIONS, 1945 declares that upon taking the oath of allegiance within the
In. the exercise of the powers conferred upon me by time and in the manner required by the regulations made 

section 19 of the British Nationality and Status of Aliens in that behalf the said A.B. shall, subject to the provisions 
Act, 1914 (hereinafter referred to as “the principal Act’’), of the said Act, be entitled to all political and other 
I, Leopold Charles Maurice Stennett Amery, one of His rights, powers and privileges, and be subject to all obliga- 
Majesty’s Principal Secretaries of State, make the follow- tions, duties, and liabilities, to which a natural-born 
ing Regulations:— British subject is entitled or subject, and have to all
FORM OF CERTIFICATE OF N ATURALISAHON IN intents and’purposes the status of a natural-born British 

BRITISH INDIA subject.
1. A Certificate of naturalisation granted in British India* And the Governor-General of India in Council further* 

under section 2 or under sub-section (1) of section 5, read declares that this certificate extends to (he following minor 
with sub-section (1) of section 8 of the principal Act, shall child (children) of the said A.B.* —

(Here insert name and date of birth of any child to be 
. included)'

In witness whereof I have hereto subscribed my name" 
this day of

be in one of the following forms: —
(A) 1 Vhefe 'the Names of Children are not included■—■
British Nationality and Status of Aliens Act, 1914 

Certificate of Naturalisation
Whereas A.B. has applied for a certificate of naturalisa- 

. Lion, alleging with respect to himself (herself), the parti
culars set out below, and has satisfied the Governor-General 
of India in Council that the conditions raid down in 
the above mentioned Act for the grant of a certificate of 
naturalisation are fulfilled in the said A.B.’s cose:

Now, therefore, in pursuance of the powers conferred 
on the Governor-General of India in Council by the said -v- 
.... the Governor-General of India in Council hereby trqn5^ Ac

grants to the said A.B. this certificate of naturalisation, v ' A -r husband 
and declares that upon taking the oath of allegiance wi hm and natiomiljti; of parents
n,A and m the manner required bv the legulations ** 1

that behalf the said A B. shall, subject to the FORM OF SPECIAL CERTIFICATE IN CASE OF 
Visions of the said Act, be entitled to all political and DOUBT

other rights, powers and privileges, and be subject, to all 2 1) A special certificate of naturalisation granted nr
nhWiors duties and liabilities, to which a natural-born British India under section 4 read with sub-section (1) of 
British subject is’ entitled or subject, and have to ail section 3 of the principal Act to a person with respect tc 
intent and purposes the status of a natural-born British whose nationality a doubt exists, shall be in the following

(Signed) E.F.
Secretary to the Government of India 

Particulars relating to applicant
Full Name 
Address
Trade or occupation 
Place and date of birth

1 Act

Pi-

subject. Britisit Nationality and Status’ of Aliens Act, 1914 
Special Certificate of Naturalisation granted to a Person . 

unth reject to whose Nationality as a British Subject 
a doubt exists

Whereas A.B., with respect to whose nationality as a 
British subject a doubt exists, has applied for such a 
special certificate of naturalisation as is provided for by 
section 4 of the above mentioned Act, alleging with respect 
to himself (herself) the particulars set out below: —

And whereas the Governor-General of Tndia in Council 
is satisfied that such a certificate may properly be granted:

Now. therefore, in pursuance of the powers conferred oir 
the Governor-General of India in Council' by the said Act 
and for the purpose of quieting doubts as to the right of 
the said A.B. to be a British subject, the Governor-General 
of India in Council hereby grants to the said A.B. this 
special certificate pf naturalisation, and declares that upon , 
taking the oath of allegiance within the time and in the 

required by the regulations made in that behalf 
the said A.B. shall, subject to the provisions of the said!

In witness whereof I have hereto subscribed my name 
day of:■

this (Signed) E.F.
Secretary to the Government of India 

Particulars redating to applicant
Full Name 

j • Address
Trade or occupation 
Place and date of birth 
Nationality 
Single, married, etc. 

li Name of wife or husband 
,1 Names and nationality of parents 
' (B) Where the Navies of Children arc included—

«MTISn KAT10.fAT.lTV ANP STATUS OF AUKNS ACT, 1914 
Certificate of Naturalisation

Whereas A.B. has applied for a certificate of natural;- 
satio alleging with respect to himself (herself) the parti
culars set out below, and has satisfied the Governor-General 

I of n-Ua in Council that the conditions lad down in
manner
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11 obligations duties and liabilities, to \ us pS-iS'ifb,'X“ s'-ss&syraliabilities, to which a natural-born British subject is enti- all '“'““j. 0t a iEt>ve to
tied or subject, and have to all intents and purposes e ^ witness whereof I have hereto subsen ‘ * i ■ 1p° 
status of a natural-born British subject. . day of • bed rriy

In witness whereof I have hereto subscribed my name (Signed) B -p ' Urne
day of ^ Secretary to the Govern '

Secretary tophi'oL^nment of India Particular, relating to applIcan^nt

Particulars relating io applicant

302
IV

this
°l India

Full Name
Full Name Address
\ddress - Trade or occupation
Trade or occupation Place and date of birth

Place and date of birth °r husband
S'orXo’r tsband Names and -«onaiitv of parents
Names and nationality of parents , J J Date of previous naturalisation
(21 Where the names of children are to be included, - (2) Where the names of children are to be , ,

paragraphs corresponding to the second and fourth para- paragraphs corresponding We second--firt. 
graphs of Form (B) prescribed by .Regulation 1 shall be graphs of Form (B) prescribed by Regulation i rK J!arH- 
^ 1 inserted in the certificate. shall beinserted-in the certificate.

FORM OF CERTIFICATE OF NATURALISATION 
FOR M IJSORS

A certificate of naturalisation granted in British India 
to a minor under -sub-section (2) of section 5 read with sub
section (1) of section S of the principal Act shall be in the 
following form: —

British Nationality and Status of Aliens Act, 1914 
Certificate of Naturalisation-granted to a Minor

Whereas an application. has been made for the grant of 
a certificate of naturalisation to A.B., a minor, alleging 
with respect to the said A.B. the particulars set out 
below: —

And whereas the Governor-General of India itf Council 
is satisfied that such a certificate may' properly be 
granted:

Now, therefore, in pursuance of the powers conferred 
on the. Governor-General of India in Council by the, said .
Act, the Governor-General of India in Council hereby resume British nationality and has applied for a certi- 
grants to the said A.B. this certificate of naturalisation, ficate of naturalisation alleging with respect to herself the 
and declares that upon taking the oath of allegiance within particulars set out below:
the time and ill the manner required bv the regulations -An4 whereas - the Governors General of India in Council 
made in that behfdf, the said A.B. shall,’ subiect to the is satisfied that it is desirable: that the said A.B. be per- 
provisions of the said Act, be entitled to all political and fitted to resume British nationality and that stick a eerti- 
other rights, powers and privileges, and be subject to all ficate may properly be granted;
obligations, duties and liabilities, to which a natural-born therefore, in pursuance of the powers conferred on
British subject is entitled or- subject, and have to all the Governor-General of India in Council by the said Act 
intents and purposes the status of a natural-born British the Governor-General of India in Council hereby grants

to the said A.B. this certificate of naturalisation, and 
declares that upon taking the oath of allegiance within 
the time and in the manner required by the regulations 

(Signed) E.F. made in that behalf she shall, subject to the provisions
Secretary to the Government of India °^ the said Act, be entitled to all political and other rights, 

Particulars relating to applicant powers and privileges, * and be subject to ail obligations,
duties and liabilities, to which a natural-born British sub
ject is entitled or subject, and have to all intents am 
purposes the status of a natural-borii British subject.

In witness whereof I have hereto subscribed my nam3

0BTHE case of. a woman mahbted'?oON lK
SUBJECT OF A STATE AT WAR WTTW *

HIS MAJESTY
5. (1) A certificate of naturalisation’ granted in

India under section 10 read with sub-section (1) 0f ,.
8 of the principal Act to a woman, who was at bfrb 
British subject and is the wife of a subject of n' stu - 
—:.r with His Majesty, shall be in the following form--! * 

British Nationality and Status of Aliens Act, 19h 
Certificate of Naturalisation granted to a Woman who wan 

a.t birth a British subject and is married to a subject of 
a State at war with His 'Majesty 

Whereas A.B. who was . at birth a British subject and 
is the wife of ar\ alien who is a subject of a State at war 
with His Majesty, has made a declaration that she desires

British

war

subject.
Li witness whereof I have hereto subscribed 

day of
my name

Ibis

Full Name 
Address
Trade or occupation 
Place «uid date of birth 
Nationality
Names and Nationality of parents 

FORM OF CERTIFICATE. IN THE CASE (UN
PERSONS PREVIOUSLY NATURALISED 

4. (1) A certificate of naturalisation granted in British Full Name
India under section 6 read with sub-section (1) of section Address
F of the principal Act to a person who was not,,, rrCG 8
British India before the passing of that Ac* shall bp \ ™a<*e or °®cuPat'10n
the following form:— 8 ’ * Act’ sha11 1,1 Place and date of birth

yKIXZ *"■,»“ Slw
M„, H,, r,„:n, „/ », abcZ‘Z,uZ,T' S°m„"d j,„**<>■Act "here the names of children are to o , parJl.

Whereas A.B'., who was naturalised beforp +Vip noo • paragraphs corresponding to the second and 1° , jj be
of 1 he above m$nfcj/>ned Act , has applied for a cerfcificirl -?raPbs Worm (B) prescribed by Regulation 
ot naturalisation under the said a11 • a certificate inserted m the certificate r rvT

(llerSetv? the particulars set out^befow- — reSpe^ FORM OF CERTIFICATE OF N ATURALISATifr 
is satisfedthlt ^ tVera0r’U?nml °f Lldia in Council THK CASE OF FRENCH NATIONALS 
^nt“"lat 8UCh tt “*** maY PropeHy he 6 m ^ HIS MAJESTY'S FORCES

7 j cer^Bcate of naturalisation granted ^ion -
therefore, in pursuance of the powers conferred un^er. s^tion 2 read with sub-section (1) ?f 4 0f

.«yxxszif n* 'h&r? ssg* ZLE£5*"Srjf- SSn ** »”
S?AtaS‘Alr ^' *?.Tf B,m'“ N‘™“™ «. s™» « *°”‘

5 'pow"' “a ^ H rr** **

this - ' .day of
(Signed) E.F. .

Secretary to the Government oj 
' Particulars relating to applicant

British
8

Oil
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has applied for a certificate of naturalisation, alleging with 
l aspect to himself (herself) the particulars set out below: --

. [n&hlWI appears to the Govemor-Gfiierul ol 8 (1) A decoration o£ retention „£ British nationality 
- ■ period boon, a French nltZal **■• ** '",de ” Biitish Indio lintler.enb-sootion (4) el section 10 of

„ “xrr a “-rr”””1,”' **><•«— 2xss'Al?&?,»’U rsarafirysMStiorJS.-S HA,BM.V.?.h^u,a K - *» —** —•
proper person to be naturalised as a British subject:

Now, therefore, in pursuance of the powers conferred on 
the Governor-General of India in Council by the said Acts,
^ Governor-General of India in Council* hereby grants who, during the continuance of my marriage to him, 
, , sa“l A *h.is certificate of naturalisation, and namely, on or about the day of

declares that upon taKing the oath of allegiance within the nineteen hundred and*
.lIn*? <m u u t. ma^ner required by the regulations made has ceased to be a British subject, herebv declare that I 
m that behalf he (she) shall, subject to the previsions of desire to retain British nationality, 
the said Acts, be entitled to all political and other rights, 
powers and previleges, and be subject to all obligations, 
duties and liabilities, to which a natural-born British sub
ject is entitled or subject, and have to all intents and pur
poses the status of a natural-born British subject.

In witness whereof I have hereto subscribed my name 
day of

FORM OF DECLARATION OF RETENTION OF 
BRITISH NATIONALITY

British Nationality and Status op Aliens Act. 1914 
Declaration of Retention of British Nationality

being the wife ofI, A.B., of

(Signed) A.B. 
day ofMade and subscribed this 

before me.
(Signed) X.Y.

. - (Official Title)
(2) A declaration of retention of British nationality made 

in British India under section 6 of the Act of 1943, by a 
Secretary to tJie Government of India Person whose British, nationality depends upon the-faet

that his birth was registered at. a Consulate of His 
Majesty shall be in the following form:—;

British Nationality: and. Status of Aliens Acts,’ 
1914 to 1943

this
(Signed) E.F.

Particulars relating to applicant / :
Full Name

* Rank
Unit
Service
Place and date of birth

Declaration of Retention of British Nationality 
I, A.B'.; of • ,

_ having acquired British nationality by reason of the facts 
Single, married, etc. that my father was a British subject at the time of my

r- t tt- ,, • , . birth and that my birth was duly registered in accordance(./ the applicant is no longer a member of His Majesty, with the provisions ■ of the above-mentioned Aets.-for the
0TCGS) piirpose of assorting my British nationality hereby declare

that I wish to retain British nationality.Address
Trade or occupation
(2) Where the names of children are to be included, 

paragraphs - corresponding to the second and the fourth before me. 
paragraphs, of Form (B) prescribed by Regulation 1 shall be 

. inserted in the certificate.

(Signed) A.B. 
day ofMade and subscribed this

(Signqd,) XX 
(Official Title)

FORM OF DECLARATION OF ACQUISITION OF 
BRITISH NATIONALITY

FORM OF DECLARATION OF ALIENAGE 
?. A declaration of alienage made in British India shajl 

be in one of the following forms according to the circum
stances:—

British Nationality and Status of Aliens Act, 1914 
Declaration of Alienage

9. A declaration of acquisition of British nationality 
made in British India under sub-section 5 of section 10 
of the principal,Act, by the wife Of a man, to whom a 
certificate of naturalisation has been granted shall be in 
the following form: —

‘ British Nationality and Status of Aliens Act, 1914 
. Declaration of Acquisition of British Nationality

, being-the wife

I, A.B., of
being the son (daughter) of C.B. to whom a certificate of 
naturalisation has been granted, in which certificate of 
naturalisation, in accordance with sub-section (1) of sec
tion 5 of the abovementioned Act, my name was included, 
and having attained my majority within one year before 
the present date,

or, being a person who, by reason of my having been- 
bom within His Majesty’s dominions and allegiance (on 
J?oard a British ship), am. a- natural-born British subject, 
but who at my-birth (during my minority) became under

a subject also of
that State, and am still such a subject, and of full age 
and not under disability,

I, A.B., of
of C.B., to whom a certificate of naturalisation (No.

) was granted on or about
hereby declare that I desire to acquire British nationality.

(Signed) A.B. 
day ofMade and subscribed this 

before me.
(Signed) X.Y.

... . - (Official Title)
FORM OF DECLARATION OF RESUMPTION OF 

BRITISH NATIONALITY

the law of

or, being a natural-bom British subject, who was bom 
out of His Majesty’s dominions and being of full age and 
not under disability,' 10. A declaration of resumption of British nationality

o- having been' originally a subject or citizen of being made, >>i British India under section 12 of the principal 
a State with which His Majesty has by Order in Council Act; by a person who has ceased to be a British subject 
declared that he has entered into such a convention as is upon h.s parent ceasing during the minority of . hat person 

15 of the abovementioned Act, and <° be « British subject, shall be in the following form: — 
British subject, British Nationality and Status of Aliens Act, 1914mentioned in section 

having been naturalised as a
or, being the wife of C.B., a person whose certificate Declaration of Resumption of British Nationality

of naturalisation has been revoked within six months ^.B., of having ceased to be a
before the present date (and being also the mother of the British subject during my minority, by reason of my father 
following minor children of the marriage of the said C.B., 
and myself, namely, .
do hereby renounce my nationality as a British subject.

(mother) having ceased to be a British subject, and 
having attained my majority within one year before the 
present date, hereby declare that I wish to resume British 
nationality.

)

(Signed) A.B.
(Signed) A.B. 

day ofday of Made and * subscribed^ this 
' before me.

Made and subscribed this 
before me.

(Signed) X.Y. 
(Official Title)

(Signed) X.Y. 
(Official Title)
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lmE " ITHLV WfflCH OATH OF ALLEGIANCE TO
BE TAKEN

calprida^!?"’ance shall be taken within one 
Jisation tr 1 ■ . a^or ^le <^:lte of (he certificate of natura- 
as the Govern'Ch.,t reIntes’ <* within such extended time 

' or-Oeneral of India in Council may direct, 
the certificate shall not take

304 EKES
•_ Subiect to the provisions of these R lh. ,itn-! fees may be taken and shall

foU "hereinafter shown: —
Table, of Fees

be 55^the
ilie manner

• ?*,

The
amount
of the 

Fee-

and if the oath is not so taken 
effect.

The Matter in which the Fee may be 
taken

PERSON'S BEFORE WHOM THE OATH OF 
ALLEG1 \NCE MAY BE TAKEN

12. (1) The following persons may , 
of allegiance: —

In British India—
Any officer not below the rank of a 

or a magistrate of the first class.
In England or Northern Ireland —
Any justice of the peace or any commissioner 

to administer oaths in the Supreme Court.

administer the oath Rs.

rtificate of naturalisa- 
who was a BritishThe grant of 

tion to a woman 
subject previously Jo • her marriage to 
an alien and tho ifgi?fcration of tho 
certificate and oath" of allegiance in 
respect thereof.

3a ce 1*° the p-,
ment °f In?'°r ■nohwS1*
as may ^ ^thoris^ 
fcnorn in .... 
behalf. - 1,3

district magistrate

b©authorised by

The grant of a certificate of naturalisa- ! 
tion in other cases, and tho registra
tion of the certificate and the oath of 
allegiance in respect thereof.

Taking a declaration of alienage or 
of retention, acquisition or resump, j 
tion of British nationality.

Administering the oath of allegiance .. j

The registration of a declaration of 
alienage or of retention, acquisition or 
resumption of British nationality.

Certified copy of any declaration or 
certificate with or without oath. j

100 TheIn Scotland—
Any sheriff, sheriff-substitute, or justice of the peace.
In a British Possession (other than British India)—•
Any judge of any court of civil or criminal jurisdiction, 

any justice of the peace, or any officer for the time being 
authorised by law, in the place in which deponent is, to 
administer an oath for any judicial or other legal purpose.

In any British Protectorate or British protected state or 
territory in respect of which a Mandate on behalf of the 
League of Nations has been accepted by His Majesty—

Any officer for the time being authorised by law in that 
territory’ to administer an oath for any judicial or other 
legal purpose. . .

Elsewhere—
-Any consular officer of His Majesty.
(2) Where a certificate of naturalisation is granted to a 

person who is serving in His Majesty's naval, military or 
air forces, the oath of allegiance may be administered by 
any officer holding a commission in any of those forces.

OATH OF ALLEGIANCE

same ■

2 I Tho same
iI

2 j Tho same-- - •
3 The same J

3 The same

Of. the fee of Rs. 100 payable in respect of the grant of 
a certificate of naturalisation, Rs. 15 shall be payable on 
the submission of the application for a certificate, and shall 
in no circumstances be returned; the remaining Rs. So shall 
be payable on the receipt of the decision.to gyano a certi
ficate,. . . - ... - . ,

(*2) No fee shall be payable upon the grant of a certi
ficate of naturalisation in accordance with section 4 of the 
Act of 1943 and no fee shall be payable upon the admi
nistering of the oath of allegiance in accordance with para
graph (2) of Regulation 12 bv an officer holding a commis: 

His Majesty’s naval, military or air forces. 
REVOCATION *’

19. The British Nationality and Status of Aliens (India) 
Regulations made on the Btli December 1936, and the 
11th June 1940 are hereby, revoked, but without preju
dice to anything done thereunder.

SHORT TITLE

13. (1) The oath of allegiance shall be subscribed as well 
as teken, and the form in which the oath of allegiance 
is subscribed and attested shall be as follows: —

I, A.B., swear by Almighty God that I will be faithful 
and bear true allegiance to His Majesty, King George the 
Sixth, His Heirs and Successors, according to law.

(Signed) A.B. 
day of

sion m

Sworn and subscribed this 
before me.

(Signed) X.Y. 
(Official Title)

(2) The oath of allegiance sworn, subscribed and attested 
as herein directed shall in every case he endorsed on the 
certificate of naturalisation to which it relates.
REGISTRATION OF CERTIFICATES OF NATURALI

SATION AND OATHS OF ALLEGIANCE

20. These Regulations be cited as the British
Nationality and Status of Aliens (India) Regulations, 1945. 

, r,. L. S. AMERY
e oj His Majesty's Principal Secretaries of State

B. TOTTENHAM 
Secretary to the Govt, of India

Whitehall: 10th July 1045
14. Every certificate of naturalisation granted in British 

India and every oath of allegiance relating to any such 
certificate, shall be registered both in London at the Home 
Office and in British India at such place as the Governor- 
General of India in Council may direct.

3
COMMERCE AND LABOUR DEPARTMENT 

No. 4821-CcJPrl l\,Seplember 1945the Government' of t notifications, issued by
morco, are reDnbliQL r la *n D apartment of Com-. 

P wished for general information.
By ordor of tho Governor 

J. E. MAHER -
t> „rtTn Secretary to Government’

X Nr, n ■0F 4000UHTAKT3
No. X-A (l)/45_Jr June 1945y sub-section (9\ 0xorc*s’e of the powers conferred 

Aft,19i3 (VII of 10iQWLtlOn 144 ofthe Indian Companion 
• ^at the follow' r6 ^en^ra4 Government is pleased to 
!n -Auditor's pArfR1” father amendments shall be made 
been previously DRuIos> 1932, the same having 
ec^°n, namely ;_L ls^ed as required by the said sub-

8u-;uS- (1) of ruie 38, the following shall bo

of Registered Account for inclusion in the list
imr^S9v°r a c°ntinuni an^s entitled to train Articlod Clerks 
h before thU :?er*oc* °f not less than three years

/ ■v “ru]o (2) date of the application mentioned

' / lifts booi he Register of Accountants ; and

PROOF OF OATH OF ALLEGIANCE 
15. The oath of allegiance may be proved in any legal 

proceedings by the production of the original certificate 
or any copy thereof certified to be a true copy by the Secre
tary to the Government of India or by any person autho
rised by the Governor-General of India in Council in that 
behalf.
PERSONS BEFORE WHOM DECLARATIONS

BE MADE MAY

16. The persons before whom declarations 
and declarations of retention, acquisition or resumption of 
British nationality may be made, shall be the same as the 
persons by whom the oath of allegiance may be admini
stered in accordance with para. (1) of Regulation 12

REGISTRATION OF DECLARATIONS
17. Every declaration of alienage and declarator 

retention, acquisition or resumption of British 
made in British India shall be registered both 
:,t ihe Home Office, and in British India 
the Governor-General of India in Council

of alienage

m of 
nationality 
in London 

at such place as 
rnay direct.
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• TnHi 1 en °,lthorJ 111 practice as a Registered Accountant (1) In Part I of fcho said Schodulo against Serial Nos. 
nn^l0,r om ployed ls a paid Assistant to a practising 41, 42, 43, 44, 46 and 47 the following entries shall be 

y • ' i Accountant in India or partly in ouch practice substituted m columns 2 a.nd 3 respectively, namely"— 
ana partly so employed: ---------------------------------------------- --------- —-------- -~
*»~4Provide<j that the Central Government may for reasons 
wnic.v it deem < sufficient 
continuity of the said period.

Serial
No.

Name of article • Item of First Sche^ 
dule to Indian 
Tariff Act, 1934condo no any broak in the

> j
41 Copper, wrought including the follow- 64, 72 (2) and 72 {3}

ing, viz., rod, section, strip, tape, 
foil, pipe, sheet including highly 
polished sheet specially prepared 
tho making process blocks, lithographic 
sheet and tho following manufactures,
viz., copper perforated sheets and ,
sheet cut to size, tubes, rods ancf 
pipes cut to shapo and size.

42 Copper scrap whether ingotted or other- 64 (1)
wise.

43 Load, wrought including the following', 67 and 67 (1)
viz., pipes, tubes, foil, wire and sheet 
including sheet for tea chests.

44 Zinc or Spelter, unwrought, including 68, 68 (1), 72 (3) and
zinc dross, dust, ashes and zinc in 72(3f.
tho form of ingots, - cake, tile, slab, 
plate and granulations including all 
forms of zinc scrap and zinc wrought 
including wire, rod, sections, sheet 
including highly polished sheet speci
ally propared for making process 
blocks, lithographic sheet and the 
following, manufactures, viz., zinc 
perforated and sheet cut to size.

46 Brass bronze and similar alloys, 70 and 72‘ (31‘ 
wrought including the following, viz., 
wire, rod, section, sheot, pipe, tube 
unwrought and in the form of ingot 
and scrap whether ingotted' or other
wise and the following manufactures, 
viz., preforatod sheets, sheet cut to- 
size and pipe, rod and tube cut to 
shape and size but oxcluding 
chemical or imitation gold.

47 Copper, unwrought in the form of ingot 70 (I)
- or slab other than ingotted scrap.

K. K. CHETTUR
; Jonit Secretary to the Govt, of India 
New Delhi 25th August 1945

l-A(l)/45—In exerciso of the powers conferred by 
sub-section (2) of section 144 of the Indian Companies 
Act, 1913 (VIi of 1913), tho Central Government is 
phased to direct that the following further amendment 
shall be made in the Auditor’s Certificates Rules, 1932, the 
same having been previously published as required by the 
said sub-section, namely :—

In slib-ruld (1) of rule 38 of the said Rules, between the 
. words “ unless ” and ‘ for ”, the following words shall be 

inserted, namely
“ he is in practice as a Registered Accountant in India 

and ”,
Y. N. SUKTHANKAR 

Joint Secretary to the Govt, of India 
The 24th 'September 1945

Wo. 4623-Gcm.—The following notification, issued by tho 
^.overnnier.t o: India in tho Department of Commerce, is 
republisl.ed for general information

By ordor of the Governor 
J. E. MAHER

Secretary to Government
*War/Risks Insurance

New Delhi, 18th August 1945
(2) In Part I of the said Schedule—
{i) The following entries shall be inserted after the*

No. * 4-W.R J.(G.)/<5-D.-—In exercise of the powers 
conferred by section. 14 of tho War Risks (Goods) Insurance
Ordinance, 1940 (No. IX of 1940), the Central Government entries relating to Serial No. 43, namely 
is pleased to direct that tho following further amendment ingot, pig . . .
shall be made in the War Risks (Goods) Insurance Rules, ' ' wrought form including theS°foUo“ 
namely :— ing, namely, pipe, tube and sheet.

To tho proviso to rule 7 of the said Rules, the following (ii) Tho following entries shall be msertod after the 
shall be added, namely entries relating to Serial No. 45, namely :—

“ Provided further that tho provisions of tho preceding 45-A Tin, wrought, including the following, 70 (l) 
proviso sh'.ll also apply to a policy issued to a person who 45B ^ HeM1 ^[friction metal) sol- 70 (1) 
holds a policy issued in a previous quarter which has been dors (including cored) and printing
extended without payment of premium and is still in force”. metals.

(in) The following entries shall be inserted after the* 
entries rolating to Serial No. 47, namely : —
47-A Antimony ingot, regulus and star 70 (1) 

metal.
(3) In Part II of tho said Schodulo tho entries against 

existing Serial No. 14 shall bo deleted.
(4) In Part II of tho said Schedule tho existing Serial- 

Nos. 10, 15 and 16 shall be amended by edditg the
By order of the Governor words “ and those mentioned in Part I of the Schodulo ”

to the concluding words of the existing entries.

.. 70 (J.)

S. R. ZAMAN
Joint Secretary to the Gcvtr. of I?idia 

The 24th September 1945
Ho. 4624-Gem.—The following notifications, issued by 

the Government of India in the Department of Commerce, 
are republished for general information.

J. E. MAHER 
Secretary to Government K.K.CHETTUR 

Dy. Secy, to the Govt, of India.a- Import Trade Control 
New Delhi, 25th August 1945

The 25th September 1945
Eo. 4680-Com.—The following notifications, issued by the 

No. 6-I.T.C./45—In exercise- of the powers conferred Government of India in the Finance Department, are 
by sub-rule (3) of rule 84 of the Defence of India Rules, republished for general information.
tho Contral Government is pleased to direct that the By order of the Governor
following forth.r am-;i.dments shall be made in the J. E. MAHER
Schedule annexed to the notification of the. Government Secretary to Government
of India in the Department of Commerce No. 23-I.T.C./43, ’ 
dated the 1st July 1943, namely

(1) In Part V of the said Schedule dolete Serial No. 80 
and entries against it.

(2) In Part II of the said Schedule aftor Serial No. 46-A 
the following shall bo added, namely:

46-B—Telegrahic Instruments and Apparatus') 
and parts thereof imported by cr under the 
orders of a Railway Administration.

New Delhi, 25th August 1945 
No. 7-I.T.C/45—In exerciso of the powers conferred by 

Rub-rule (3) of rule 84 of the Defence of India Rules, the Control of Capital Issues
Central Government is pleased to direct that the following No. F.-28(l)-ECL ./44/2391—(1) Mr. C. K. Ray, b.sc., b.l.,. 
4i>rtl cr amendments shall be made in tho Schedule Officer on special duty and r ex-officio. Assistant Seere-

noxed to the notification eftho Government of India tary to the Govcrnmoi.t of I; ,dia in the Department of
in tli-- D pa rime: it ol Commerce No. ;2i I.T.C./43, dat d Commerce, is appointed Assistant Examine of Capital 
the 'st July 1943, namely’:— Issues in addition to his own duties.

New Delhi, 12th April 1945
No. F.-14(l)-W.I/45—In pursuance of sub-rule (8A) of 

rule 94-A of tho Defence of India Rubs-, the Central 
Government is pleased to authorise the Examiner of. 
Capital Issues, tho Deputy Examiner of Capital Issues, the 
Assistant Examiner of Capital Issues and the Regional. 
Inspecting Officers for Capital Issues for tho purposes of. 
the said sub-rulo.73.(3)

C. E. JONES .
Secy, to the Govt, of India?j

New Delhi, 11th April 1945
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., , that for the purposes qf this clauso^Provided unt of warp and weft yarn . Abdu! Rab, «... ^“S£3«^ .bit" S* pik Insu^r Jung, ^ Capital *»** J» '^rentj-tions for

-‘-St-?** «,ta •r-'epi.ntei,
(3) K. B.Kazem .A . ted Regional ■ * P (c) ^hf °fo^ the performanec of any contract

Insurance, Mad ^ , addjtion to his own :a\ Officer, ^ exclusively Ap if the producer so elects be a ‘ tho
for Capital Issu Ghosh, i.s.o*»Sp , inspccti g QroVvn such p . 0f the plant and nothing in this^T*1^

(4) Bai Bakadugftr;gppointed BCro ^ ^part-o ^ production J ^V*W,
Risk Injurant,B g additioni t officer, Wa sb*U apply ® ™oh contract; and the producer £}>»
°^6\Sr S L Tannan, ^Z ^employed a part of the plant oxfi^

(5) Mr. ivi. Bombay, is appointea wn duties. deemed to “ nce of any such contract where it ft
Risk Insuranc , - -n ad.dition t° nYR for the PeJ^° , -nroduction of yarn for being sun-nliM ^
Officer for Capital Issues A. E g, lM*. ^ployed ^Ctract with the Crown to

Examiner of any person u^oduction of any article for sale to the Cro b
in oath September 1945 d by yarn f°r th® Leer has submitted to the Textile Couinfo- The nefollowing notification, ^ ig and the prod ^ writing stating the quantity, ^

No. 4698-Com.--l «e.ii the department ot gioner a_ repo d the consignee of such yarn aid
*he Government of "information- f the Governor period of ^ employed and the period requisite fM
epublished for general mfor By order of the ^ number of ^X ^ *

s: f to Government the pr°d^° in this clause shall apply to the production 
Secretary to ^ (2 Nothing i spinning plant of waste yarns of

„ u ; pQth August Mo conferred by a producer on a w
^Vn-P1 To’exercise of the P°'we'‘ £ Wages 6s. or coarser. ^ jn any month utilise less than

No. L.B. 1-2(3)/If 1 ; u o£ the l’ayme t Acti 4. No P™*® entire weaving energy as expressed la 
bv sub-section (2) *eet‘°ad with section 24olMW under. gQ pcr cent f ̂ production of utility cloth :
Act, 1936 (1) of 1936). lertsed to appoint loom-hours for t Pd termining tho entire weaving energy
the Central Government^ *.P ^ in respect [n a Pr0vided thatindete ^ loom.hour8 employed
mentioned Pefous * federal railway (otheiau^ {or the purposes of U nofc being Standard Cloth in
sons employed upon - 1' ^ appUes. namely- for the production 1 trftct with the Crown, and the
factory) to.whomi the• ^^.foner (Cen*rd^ ■ Southevn performance of any u dcsigned for the production

sl£$s-r:r::“-.. — r=3-£is-““-“ISS- -*“1 Zone. Lahore. 5. (1) No producer shall uso folded yarn either in 
or in weft in the production of any cloth ;

(2) Nothing in this clause shall apply in relation to—
(а) the use of folded yarn in borders of sarees and ! 

dhoties and in selvedges in other cases ; and
(б) the use of yarn of 2/22s. or coarser in coatings other 

than utility cloth or in Terry or Turkish Towels or in

warpM. ASLAM
Undersecretary to the Govt, of India

DEPARTMENT OF SUPPLY AND TRANSPORT 
NOTIFICATIONS 

The 19th September 1945
No. 22875-S.T.—The following notifications, issued by the Tapestry. 

Government of India in the Department of Industries and 
Civil Supplios, are republishod for general information.

6. No producer shall produce any cloth with a border 
whether plain, dobby or jacquard exceeding 2" in width.

By order of the Governor The Textile Commissioner may, by an order in writing,
C. S. JHA. require any producer to utilise such part of the producer’s

Secretary to Government weaving enorgy as may be specified in the Order for the
New Delhi, 11th August 1945 production of saroes and dhoties and the producer shall

No. T.B.(4)/45—In exercise of the powers conferred comply with such Order, 
by sub-rule (2) of rule 81 of tho Defence of India Rules 8; No producer shall produce cloth of more than three 
the Central Government is pleased to make tho following vaUeties; provided that if he has more than 100 looms,
Order, and to direct with reference to sub-rulo (1) of rule ^ay produce cloth of 3 additional varieties for every 
119 of the said Rules that notice of the Order shall be additional 100 looms in his possession, 
given by the publication of the same in the Official For the purposes of this clause, cloth shall be deemed 
Gazette and by the issue of a Press Note summarising and ^ be of the sarao variety if it is woven in the same counts 
explaining its provisions * of yarn in warp and weft and in the same reed and pick

1. (0 This Order may be called the “Textile Industry ^withstanding that it is woven in different widths and
(Control of Production) Order, 1945”. y patterns.(2) It shall extend to the whole of British India 9- No producer shall in any month produce new variety

m 6br£ ?°,m? ^to/orc® on tho 1st June 1945 ?n excess of tho number represented by 1 per cent of t*
W T u,.\eXi -!u iR ^T (C~ntro1 of deduction) Order looms in his possession. . . *f'Pf* th® Notification of the Government 10- The Textile Commissioner may, by a special «

m74m Jndustries and Givi1 Sup. general order and subject to such conditions as may
rinealiH /4(1)'TB/45’ dated 18th May 1945 is hereby 8Pemfied therein, wholly or partially exempt any produ

pa‘ :r,,;.i (I, f . , or class of producers from the operation of all or any
that Notification shail EeXmTd of this 0rder- vieff t.
the corresponding provision of this Order 6 under (1) The Textile Commissioner may with a

2. In this Order, u .less there is anythincr ror„m,n( ■ Becurmg compliance with this Order— . hi3the subject or context,- g d 8 nt m (a) require any person to give any information_ m ^

. xs&sisrtj“ybu'lne“ “ „
(b) • utility cloth ’ means cloth described in S.-hert, l p i i belong«g to or under the control o* JV ^
(C) the expression ‘ cloth*, *yarn * and “ T^vf;iUp B ’ Gater and search, or authorise any per on on

mis^ioner ” shall have ihe meaning respectively off frt ®earc^ aTty p-omises, and seize or authorise a Y h^8
ed to them in the Cotton Cloth afi ^"bu : 'V0126’ clitb or yarn in respect of whiehj* ^ |
Order, 1943, ^arn (Control) reason to believe that a contravention of tbm ord

3. (1) No producer shall produce yarn of eonnta i„ Doen committed. _
irrbSchSr hAe 7mber f TT fPeeified to cote; Every Prod^« "hall submit to the Textil*- %tile

Shd A f a P,ant of tbc Bi2'' of hie spinning Commre-UrDS in KUch form and at such tim° a3 the Q#at
t g proscribe by notification mthc

V
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jur . SCHEDULE A Notes—For all counts the maximum reed specified in
aximum Number of Counts oj yarn which a producer column 2 may be increased provided a corresponding

---------------- -------------- may produce____ _______  reduction is m^de in the number of picks per inch.
r i * . , Exceptions—(a) 3 and 4 shaft drills. The same reed

^ ' 0 to numbor Number of counts counts will bo permitted drawing in 3 or 4 in a dent as the
working order**1 m ° yarn case may be> but maximum pick will bo the maximum

pick permitted as for plain weave with this reed.
Example—4 shaft drill AV. counts 14’s, 44 reed, 4 in a 

dent—88 reed, maximum pick will be 44.
(b) In the case of Poplins and shirtings with single yarn 

(other than selvedge) made from imported cotton, carded 
or combed and made in counts 3os to 50s warp the reed 
shall not exceed the maximum number of 95 per inch and 
the pick 56 per inch in the grey cloth. The woft count 
must be in the same range of counts.

(c) 2/2 Twills. The number of warp threads in the reed 
may be increased up to 50 per cent, provid ;d the total 
number of threads per inch in the weft is not higher than

• for a plain weave cloth as determined above.
H. M. PATEL

Joint Secretary to the' Oovt. of India 
New Delhi, 11th August 1945 

No. 214-TA/45—In exercise of the powers conferred by 
sub^rule (2) rule 81 of the Defence of' India Rules, the 
Central Government is ploased to make the following order, 
and to direct with reference to sub-rule (1) of rule 1.9 of 
the said Rules that notice of the order shall be given by 
the publication of the same in the official Gazette and by 
the issue of a Press Note summarising and explaining its 
provisions:—

1. (1) This Order may be called tho Cotton (Forward 
Contracts and Options Prohibition) Order. 1915.

(2) It extends to the whole of British India
(3) It shall come into force at once.
(4) The Cotton (Forward Contracts and Options Prohibi

tion) Order, 1943, is hereby repealed :
Provided that anything done under any provision of that 

order shall bo deemed to have been done under the corres
ponding provision of this Order.

2. In this Order—

F~ '

1 2

1 310,000 
20,000
30.000
40.000
50.000

For every additional 10,000 spindles 
or part thereof.

10,001
20,001
30.001
40.001

5
7
9

II
1

SCHEDULE B 
‘Utility cloth’ means cloth—
(а) of the following varieties, that is to say,—
(i) Dhoties ;
(ii) Saries (printed included);
(Hi) Lor.geloth, Sheetings, Chaddars and Domestics,

Grey and Bleached (Printed Chhintz included) ;
(iv) Shirtings including Cellular Shirtings Grey, bleached 

stripod and checked ;
(v) Voiles and Mulls (not made from hard twisted or over 

twisted yarn—printed Voiles included) ;
(yi) Drils and Twills ;
(vii) Tussores and Coatings, including coatings from 

^ cotton dyed warp or weft, all from single yarn :
(viii) Towels, grey and bleached", with not moro than 3 

per cent coloured yarn ; and
(б) which complies with the specifications piescribed

below:— ‘
REEDS AND PICKS FOR UTILITY CLOTHS IN ALL

TYPES OF WEAVE
1. The number of warp threads per inch and picks per 

inch in the grey cloth for various counts of yarn used shall 
not be higher than those indicated in table below ;

2. The maximum reed in which a cloth may be woven
will be determined by taking as an indicator the average “ Contract ” means a contract made, or to be per-
of the warp and the weft counts and referring to the Table formed in whole or in part, in British India relating to tho

sale or purchase of cotton, and includes an option in cotton; 
but does not include such contracts as the Central Govern
ment may, by notification in the Official Gazette, declare 
to be excluded from the provisions of this order ;

(ii) “forward contract” moans a contract for the deli
very of cotton at some future date ;

(in) “new crop ” means any cotton crop sown after the 
28th February 1943 ;

(iv) “ options in cotton ” means a contract made, or to 
be performed in whole or in part, in British India, for the 
purchase or sale of a right to buy, or a right to. sell or a 
right to buy or sell, cotton in futuro, and includes a teji, a 
mandi or a teji-mandi in cotton.

3. No person shall enter into—
(a) any forward cqntmct in respect of New crops ; or
(b) any option in cotton.
4. All contract entorod into after tho commencement of 

this Order in contravention of clause 3 shall be void.
5. Nothing in this Ordor shall affect the validity of any 

forward contract or options in cotton entered into before 
the commencement of this Order, or any right, title, obli
gation or liability acquired or incurred under any such for
ward contract or option.

•y-

below :
3. In the case of odd number counts, the reed for the 

next higher count shall bo taken.

Maximum 
number of 

picks per inch 
allowed for 

any count of 
weft used

Numbor of 
warp threads 
por inch in 
woven grey 

cloth

Average of warp . 
and weft counts

Maximum 
reed allowed

2832286’s
3236328’s
36403610’s 

12’s 
14’s 
16*8 
18’s 
20’s 
22V 
24’s 
26’s 
28’s 
30’s 
32’s 
34’s 
36’o 
38’s 
40’s 
42’s 
44’s 
46’s 
48’s 
50’s 
52’s 
54’s 
56’s 
58’s 
6 Vs 
64 s 
4)8’s 
7^’s 
76’s 
80’s 
b5’s

404440
444844
465046
485248
525652
525652
525652
545854
545854
566056 New Delhi, 11th August 1945

No. 214(l)TA/45—In exercise of the powers conferred by 
sub-rule (2) of rule 81 of the Defence of India Rules, tho 
Central Government is pleased to make the following Order, 
and to direct with reference to sub-rule (1) of rule 119 
of the said Rules that notice of the Order shall be given 
by the publication of the same in the efficial Gazetto and 
by the issue of a Press Note summarising and explaining its 
provisions :—

1. (1) This Order may be called the Cotton (Forward 
Contracts in Current Crops Prohibition) Order, 1945.

(2) It oxte ds to the whole of British India
(3) It shall come into force at once
(4) The Cotton (Forward Contracts in Current Crops 

Prohibition) Order, 1943, is hereby ropealod:
Provided that anything done under any provision of that 

Order shall be deemed to have been dono under the corres
ponding provision of this Order ;

2. In this Ordor—
(i) “ Contract ” moans a

performed in whole or in pait, in British India relating to 
the sale or purchase of cotton ;

586258
606460 626662
6468C4
667066 6872~ 68 687268 687268 687268 707470 70' 7470 727672 72'/672 727672
727672
727672
727672
74784 74
7682■b 76 contract made; or to be788478
788478
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11. Number of full presses installed in your fac.4.
12. Tons of coni consumed by you during th0before the (TVCurrent Crops ** mean? any cotton sown

contract

(ii)
l=*t> March 1943.

(Hi) “ forward contract ” means a 
delivery of cotton at some future date. 4 . .
- 3. No person shall, after the 20th May 1943, entei in 
any forward contract in respect of current crops.

4. Notwithstanding any custom, imago, or prac ice
the trade, or the teims of any contract or any reguia 10 
of any association relating to suen contract .

(1) every contract outstanding at the close o b you during the
on the 20th May 1943, shall be deemed to be _ * 17. Gallons of diesel oil consumed by
at such rate as tho Central Government may by ' 19*4-45. ; <
tion in the official Gazette fix in respect of any co on ‘j3. Quantity of coal that the Textile Com •
class of cotton ; . . recommended*that you should receive during n!!!nV?10lK*

(2) all differences arising out of any contract so deemed reconmm 4- lur,n« the 19*4.45
to be closed out shall be payable on the basis o j Quantity of coal sanctioned by tho D *
fixed as aforesaid and the seller shall not be bound g , 'mi*s\oner (Distribution), for 1944-45 ty
and the buyer shall not bo bound to take, deliver) . date of sanction

(3) Payment of all differences legally due to a member number and date: ^ ^

in ^TofryhooXtrero^d out under this clause of items ^djO) above during tho 1044-45 
shall be made through the Clearing House of the Assooia- 21. purchased by j ou from
tion and for the purposes of calculating such differences during j * ' c * , y T ,
the rate fixed by the Central Government under sub-clause 22 Pons of coal m stock on .,0th Juje 191o.
(1) shall be deemed to to the settlement rate fixed by the 23. Tons of fire-wood or fuel oWer -than coal in stock on
Association under its bv-Iaws or other regulations which 3»Jth June 1J> . 
shall, for the relevant purpose, continue to have effect 24. Gallons cf d esel oil in stock on .oOth June 1945. 
subject to the provisions of this Order. • 25. Quantity o (t) (unginned cotton), (uj ginnod

5. The Central Government may, by notification in the but unpressed cotton actually held in stock in the factory
official Gazette, exclude any contract or class ot contracts premises on dOt.h June 1J45 to be ginned and pressed v

during the. 1945-46 season. 1 *
26. Estimated quantity of coal in tons [excluding the 

Dy. Secy, to the Govt, of India stocks of fuel shown against items (22) and (30)] required
The 19th September 1945 hyl0}Ld^Tin^ i°45'4<l • u

No. 22877-S.T.—The following notificatiors, issued by the 2'- Estimated quantity of die^loi. in, gallons [excluding 
Government of India in the Department of Industries, and ^ie stock shown agams uem (- •)] required by you during
Civil Supplies, are republished for general information. 1945-46 season.

T, , fl, n 28. Full name and address of the colliery from whom
By order of the Governor yQu normftlly draw COal.

c , . - yr i 29. Full name and address of yo ir usual coal merchant
. Secretary to Government ^ Tons of ooal and/or firewood not in your possession

but in which you have any’ lien/or interest on 30th June 
1945.

31. State whother the factory is going to run during

HCkason

c°nsumed

ng th.o 

lllG season

for the- 10^'4r^ons of firt..w0od or fuel other than 

b-<- you during the season 1943-44.
‘ 14. Gallons of diesel oil consumed by 

of season 1943-44.
15. Tons of coal consumed by you during 

1944-45.
16. Tons of fire-wood or fuel other than 

season 1944-45.

coal

b.ypu* dhri

coal Cons;;med

y°« duriIng the

Coal 
season;- Give

as a reshlt 
so&ton. 
tfio- .maikot

from the. provisions of this Order.
R. A. MAHAMADI

Bombay, 11th August 1945
No. T.C. (12)6/45—In exercise of the powers conferred 

on me by paragraphs (b) and (c) of sub-clause (1) of clause 
ISB of the Colton Cloth and Yarn (Control) Order, 1945, 1945-46 season.
I hereby direct that in the Textile Commissioner’s Notifi- 32. If the factory is a memher of any pool, give here 
cation No. TC (12)5/45, dated 1st June 1945 in paragraph name and address of tho Secretary of the Pool.
3, for the figures and word “ 21 days ” the figures and word 

28 days ” shall be substituted.
- 33. State whether the factory was silent during 1944-45 
season and if silent owing to pool, give name and address 
of the Pool Secretary.

34. Have you applied before for priority coal for the 
1945-46 season ? if so, state 

powers con- (*) Quantity applied for 
ferred by clause (e of sub-rule (2) of role 81 of the (u) Date of application and to whom made
Defence of India Rules, the Central Government is pleased 35. Have you received sanction for priority coal shown
to direct that every person who owns or manages a cotton against item 34 ? If so, what quantity has been sane* 
ginning press shall on or before the 13th September 1945 tioned ? State also whether the sanction was issued by 
submit to the Secretary, Indian Central Colton Committee, thc Provincial Coal Controller or the Director of Industries 
Nieol Road, Ballard Estate, Bombay, a statement in the or fho Deputy Coal Commissioner, Distribution. Give 
form appended hereto, containing true and accurate infor- number and date of sanction. 0Q
mat ion reiatmg to his business. Note 1—In respect of Fuel figures (vide items <.•-»»
T, 7 For ;?e PiP?ses of sub-rule (1) of rule 119 the and 24 above) it is essential that not only stocks in y™T "r 
Defence oi India Rules, the Central Government is pleased own possession should be shown but also any stocks tna 
to airect that notice of this order shall be published by you may have a lion on and/or that-may be held by any 
publication of tuo order m the Gazette of India. of your partner or sister concerns should be shown vnt

FORM details. ,
2- In rospeet of items 2S and 29 tho Coal MarchantM 

Colliery must not be changed once it has beon gJYe * j 
constant changes of tho supplying colliorios an 
marchants result in irregularity and delay in supp. D \

must be 
is made.

S. D. CHARD 
Addl. Textile Commissioner

New Delhi, 11th August 1945 
No. 21-G.I.D.(38)/45—In exercise of the

1. Fud name and address of the factory (in the 
a pressing factory press mark should also be stated)

2. A a me ui the railway station and railway 
is situ at. d at which you normally receive coal

3. State normal date of 
finishing of work in the factory.

4. Number of bojas of cotton (lint) of 
ginned in the factory during 1943-44 season.

Number cf bojas of cotton (lint) 
ginned in the factory during 1944-45

6. Number of hales of raw 
during 1943-44 season.

7. Number of bales of raw eotton pressed in r .
during 1944-45 season (or to date). P m the factory

8. Typo of power plant installed in vour fir-w 4

9. Numb r at gins installed in 
v hvth* r’iin fe doui le roll. r or <aw mns

- NumLer ot half presses installed in

case of

on which it

commencement, and date of
3. Change of proprietorship of tho factory 

392 lbs. each ln^lmated to this Office immediately the change
(Signature)

.......... Factory Manager or Proper
By order of the Governor-Genera -1

dharma vira . Jndia
Deputy Secretary to the Gov ■

New Delhi, 11th August 1945

of 392 lfcs. each Date 
season (or to date). 

cotton pressed in the factory

n ferred
231-TA/45—In exercise of the powers c pu]es 

by sub-rule (2) of rule 81 of the Defence of (nciLlowM 
c . entral Government is pleased to make t£ rule

r,.HPd to Jhect with ref rence to Mib-ru.e ( given
DJ oi the said Rules that noth o of tho O d*.r h^5
jy tto Publication of the same ir. th:- official G-*

No.

your factory. State 

veur f.ctcry.
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its provv”6 (^ a ^rcqs ■^°^° summarising and cxaplaining

^ ^,l^cr may be called the Foreign Cotton Con
trol Order, 1915.

accordance with the terms of a licence granted by the Tex
tile Commissioner or in pursuance of a directi:)n given 
under clause 5.

5. The Textile Commissioner may by order in writing
fit) It extends, to the whole of British India require any person to sell to such other person, such quan-
(HJ) It shall como into force at once tities of any foreign cotton of the description mentioned in
(iv) The Foreign Cotton Control Order, 1944, is hereby Schedule in the possession or under the control of the

repealed ; ’ former, at such price and on such terms a3 may be speci-
Provided that anything done under any provision of that order,

order shall be deemed to have been done under the corres- . ** 5-A. The Textile Commissioner may by order in writ-
ponding provision of this Order ; mg direct any person who has communicated his require-

2. In this order except when the context otherwise raonts to the Deputy Chief Controller of Imports, Bombay,
to purchase from such other person such quantitie s of any 
foreign, cotton of the description mentioned in the Schedule 
not exceeding such requirements, at such prices and on 
such terms, as mav be specified in the order.”

6. The Textile Commissioner may, if he has reason to 
btlieve that aay person hais contravened, is contravening, or 
is likely to contravene any of the provisions of this order,—

(a) require any person to give such information in his 
possession with respect to any business carried on by that 
or any other persoi as he may demand,

. (&) inspect or cause to be inspected any books, or docu-
o. Ev ry person carrying.on any undertaking which in- ments belonging to, or under the control of any person, 

volves the import, purchase, :ale or consumption of any (c) enter and search, or a ithorise a police officer not 
foroign cotton shnll submit to the Textile Commissioner, below the rank of sub-inspector to eater and search any 
Bombay, by the 15th of February 1941 and thereafter by premises, 
the 15th of every succeeding month, a return in tko form 
hereto annexed giving all tho particulars required therein.

^ 4. No person shall sell or otherwise dispose of, or pur
chase or otherwise acquire, any foreign cotton of the des
cription mentioned in the Schedule except under and in

requires.
(n) “ For sign Cotton ” 

country outside India.
moans cotton grown in any

(6) “ Textile Commissioner ” means the Textile Commis
sioner appointed by the Central Government and includes 
any officer authorised by him or by tho Central Gove rnment 
to exercise all or any of the powers of the Textile Commis
sioner under this order.

(c) “ Schedule *' means tho Schedule annexed to this 
order.

7. No person shall with intent to evade the provisions of 
this order, refuse to give any information lawfully demand
ed from him under clause 3 or conceal, destroy, mutilate 
or deface any book or other document kept by him in tho 
course of his business.

“SCHEDULE*’
(See clauses 4 and 5)

Cotton grown in any of the following countries :—
Egypt 
The Sudan 
Kenya 
Uganda 
Tanganyika
Peru and any other part of the American Continent 

Office G« the Textile Commissioner 
Monthly return to be submitted to :

THE TEXTILE COMMISSIONER 
SECTION CS-16

SUDAMA HOUSE, WITTET ROAD 
BALLARD ESTATE 

BOMBAY
by the loth February 1944 and thereafter by the 15th of each succeeding month

Name of person submitting return....................................................
Name of firm on whose behalf return submitted.........................
Full address..........................................................................................................................................................

FORM F. C. 1.

^****
Stocks as 

on last day 
of month

4**
Sales during 

month

3**
Receipts during 

month

2*1
Trade description of cotton Opening

Stocks on
- - first day of

month No. of Cost in Rs. No. of Price in Rs.
bales per candy bales per candy 

.. into godown ex godown

Instructions

All figures must be expressed iu 
bales of 00 lbs. weight. 
Figures should be neat and legi
ble—type-written, if possible. .

♦(Column 2) on the first monthly 
return, the date will be 1st 
January 1944. Thereafter 1st 
February, 1st March, etc.

**(Columns 3 and 4) on tho 
first monthly return, the 
month in question will be 
January 
February, March, April, etc.

(Column 6) on the first 
monthly return the dato will 
be 31st January 1944. There
after, 29th February, 31st 
March, etc.

Under “ Other Egyptians ” 
and “ Other Foreign Cotton '* 
the trade description must be 
stated.

FOREIGN COTTON

i\. Egyptians—
(а) Uppers
(б) Zagoras
(c) Giza 7
(d) Giza K (VVafeer)
(e) Karnek
(f) Maraad 
(y) Sakels 
(h) Malaki 
li) Sakha 4 
(;) Other Egyptian

TOTAL EGYPTIANS

2. Sudan Egyptians ..
3. Sudan American
4. East African
5. Afghan 
0. Americans

(a) Poraian
Cotton

(b) Other Americans 
7 Other Foreign Cotton '* *****

4 T(VTAL FOREIGN COTTON . .____________
(Signature of person making return). . ■

v ~ TZcotton Mills who have completed Form 0. M. I and Submitted such Form to tho Textile Commissioner in respect of receipts, 
N0T?;«n «tock of foreign cotton need not submit this return, 

consumptio ^ tyj?e thoir own form8 for these returns.

' -x

1944. Thereafter

****

*****

PimaPoruian

Date.
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Schedule

iVetc Delhi, 11th August 1915 f;on
No. 51(9) 2;-TA/45— Corrigendum—‘In the ^ lfi^u8_

of the Gove rnment of India in the Department
tries & Civil Supplies No. 51 (9J-TA/45, dated the 
July 1945, published at pages 9Jfi and 907 ol the ^
India, dated the 14th July 1945 : 

for the word “ Textile ” in clause 5 s 
Textile Commissioner

21 3
Sanctioned addition 
to the 1-nded cost So

Name and description for deter,niniog the ^
of the article retail soiling

price of the Mfor
ubstitute the words article

jNlmpor'ted plain white 75% of tiie landed"Nmo/-------
Crockery. cost. /o of th©~^

2. Imported Decorated 100% of the landed 50o/°*l'r 
Crookery. cosfc- "j of

3 Bone Chinaware .. 125% of the landed loo/'
cost. /u/o of the

4. Imported Glassware G0% of the landed 28o/°St'
Plain Tumblers. cost.

5. Imported Glassware 100% of tho landed
other than Turn- cost,
bbrs. ___

Pri('e
t (

r. A. MAHAMADI 
Deputy Secy, to the Govt, of India 

The 19th September 1915 
No. 22879-3.T.—Taj following notifications, issued oy 

the Govornms it of India in the Department of Industries 
and Civil Supplies, are republishoi for general information.

By order of the Governor 
C. S. JHA

Secretary to Government

'“^Cl

n<k<\

th'0 la

of thecost. 
50% of 

cost.
the ia

Bombay, 30th July 194$
No. 1/2 (S8)/45-CG (CS)— In exorcise of tho 

conferred upon mo by sub-section (l A) 0f “. D°^er8 
tho Hoarding and Profiteering Prevention (u e 11 of 
1943 (Ordinance No. XXXV of 1943), I hcreh ,.lllCe 
that the following modification shall be male in til dlrect 
fieation by this office No. 1/2 (70)/45-CG (CS)
12th July 1915, namely : —

4£ In item 5 of the schedule appended to tin 
fieation, after the word “ crockery ” the words 
ware ” shall be inserted.”

Bombay, 11th August 1945
No. 22(87)AP(A)/44— Corrigendum—In the prcamblo 

of the notification of the Government of India in the De
partment of Industries and Civil Supplies, No. 1/(54)- 
CG(CS), dated the 9th June 1945, published on page 701 
of the Gazette cf India, dat-id the 9th June 1945, Part I 
Section 1, for the words and figures “ 14th April 1944 
read “ 14th April 1945 ”.

, noti. 
datcd the

C. C. DESAI
Joint Secy, to the Govt, oj India 

Bombay, 30th July 1945
No. 1/2 (83) 45-CG (CS)—It is hereby notified for 

public information that in pursuance of the proviso, to 
feub-section (2) of Section 6 of the Hoarding and Pro
fiteering Prevention Ordinance (Ord.nance XXXV of 1943) 
and for the purpose of determining the maximum retail 
price which a dealer may charge under clause (b) of the 
said sub-soction in respect of any ar icle specified in column 
1 of the Schedule hereto appended, I have sanctioned the 
addition to th > price at which the producer sold that 
article, of a sim representing the percentage of such 
producer’s price specified in the corresponding entry in 
column 2 of tho Schedule :

Provided that wheie tho .article is sold to another

t saiJ noth 
arid glass-

c. C. DESAI s*
The 19th SeplembeJm^ SuPPlie* 

No. 22333-S.T.—The following notification, issued W 
the Government of India in the Department of Industro- 
and Civil Supplies is republisho.l for go.nral information! *

By order of the Go 
C. S. JHA

Secretary to Government 
New Delhi, 9th June 1945

No. 91-M-(9)/45—In pursuance of olauso 7 of tho 
Aluminium Utenils (Control) Order, 1915, the Cental 
Government is pie v-sod te authorise the following officers 
for the purpose of the said clause ;—

The Controller General of Civil Supplies 
The Additional Controller General of Civil Supplies 
All Deputy Controllers General of Civil Supplies 
All Assistant Controllers Gen- ml of Civil Supplies 
All Inspectors of Civil Supplies 
The Director of Food Supplier, in, Bal>.chidan 
Controller, Miscellaneous Civil Supplies, Bihar 
Assistant Controller, Miscellaneous Civil Supplies, Bihar 
Controller of Supply and Transport,. Deputy Controller 

of Supply and Transport, and Assistant Controllers of 
Supply and Transport, Orissa.

Supervisors of Supplies, Headquarters, Orissa 
District Magistrates, CLvri Suppiios Officers, Subdivi* 

sional Magistrates, As'stant Civil Supplies Officers, and 
District Supervisors of Supplies, Orissa. ,.
The Assistant Director h *Ji7il S ip >'m (G) VJV'-'l) Dolm 

Tho Officer-in-Charg-i, Investigation Bureau, Delhi 
The Deputy Superintendents of Police (E) N.-W. ’• 

(Peshawar).
Tho Deputy Cpmmissioncrs in the r.ix 

Peshawar, Kohat, Mardan, Bannu, D. I. Khan and * 
District.

The Assistant Commissioner of Coorg. is.
The Commissi >ner of Civil Supplies, Deputy 0 rroX 

si^v r of Civil Supplies, Collectors. Commercmi 
Officers, Deputy Comimr iaL Tax Officers, and Assi 
Comm rci.il Tax Officers, Madras.

The Additional Director of Civil Supplies (Entoico 
Bombay.

The District Magistrates, Bombiy . .
Tho District Migistrates and the District 

United Provinces.
dhc Commissioner of Excise, Assam 
Ihe Director and Additional Director of 

Sind.

vornor

dealer the sanctioned addition shall bo as specified in the 
corresponding entry ia column 3 of the Schedule.

Provided, further, that where the article is sold or 
delivered at a place which is situated beyond 100 miles 
of the place of manufacture the seller may also add an 
amount equivalent to tho actual freight incurred by him 
in carrying the article to that place subject to a maxi
mum of 10 per cent of the maximum retail price.

Schedule

l 2 3

Sanctioned addition Sanctioned addition 
to the producer’s to the producer’s 

Name and description price for determining price for determin- 
of the article the maximum mg tho maximum

selling price of the wholesale price of 
article the article

1. Crockery made in
India.

2. Glassware

60% of the pro
ducer’s price.

60% of the pro- 
d cer’s price.

100% of the 
ducef’s price.

28% of the pro
ducer’s price.

28% of tho pro
ducer’s price.

50% of the 
ducer’s price.

Tum
blers made in India. >

3. Glassware 
than 
made in India.

districts o*other
Tumblers

pro- pro-

Bombay, 30th July 1945
No. 1/2 (84J45-CG (CS)—It is hereby notified for 

public information that in purfuaneo of the. . . . _ proviso to
mib-section (2) of-section 6 of the Hoa-diag and Profiteer
ing Prevention Ordinance, 1943 (Ordinance XXXV- of 
1943) and in super, essioii of the Notification of the Con
trol.-r General of Civil Supplies, No. 1/2 (1291/44 r«p 
(CS), dated the 26th October 1944, and for the purpos- 
of determining the maximum retail selling price unde? 
clause (6) of that sub-, eotiun of any article specified in 
column 1 of the schedule hereto appended I have 
no, ed‘the addition of a mm representing ’a percentage 
of the landed cost of such article specified in the corres 
ponding entry in column 2 of the schedule :

Provided that where the article k «nld tr, deal-r the sanctioned addition shall be as specified in the 
corresponding entry in column 3 of the schedule •

Provided further that where the article is sold or deli 
vered at a place situated beyond 100 mil 8 from Bombay’ 
Karachi, Madras, cr Calcutta, the seller may also add an 
amount equivalent to the actual freight incurred 
subject to a maximum of 10 per cent of the landed

nieid)

supp'y

Civil Supplesane-

Ihe Enforcement Officer, Sind . ,
The Collectors, District Magistrates, Additional 

Magistrates, and Subdivisional Magistrates, Sind.
The Mukhtiarkars, Sind. . rq
Ihe Chief Price Inspector, and Price Inspoc o » q^ccG 
Inspectors of Police under tho Enforceraon 

Sind.

District

r
Sind

by him 
cost.

J. D. KAPADIA Inaa 
Deputy Secy, to the Gov •
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The 19th September 1945
Np. 22883-S/T.—The following notification, iastnd by the 

Mivornment ot India in tho D'partmmt of Industries and 
^T/ivil Supplies, is republished for general information.

By order of the Governor 
C. S. JHA

prices Pit which coffee may be sold retail in British 
India :—

i
Pries p6r lb. I Ex-packing

"'Yonet JT 
RS. A. P. 

1 5 0
1 7 0
1 2 9

1 4 9

Description First quality
I

Raiv Coffee Zone I* 
Rs. A. P. 

1 4 0
1 6 0 
1 1 9

Zone III* 
Rs. A. Pi 

1 6 0 
I 8 0 
1 3 9

Secretary to Government Plantation Flats 
Plantation PB .. 
Arabica Cherry 

Flats.
Arabica Cherry 

P. B.
Robusta Ch >rry 

Flats.
Robusta Cherry 

P.B.

Bombay, 18th August 1915 
No. l98(143)-AP(A)/45—In exercise of the powers

conferred by sub-rub (2) of rule 81 of the Defence of India 
Rules, the Central Government is pleased to direct that the 
following further amendment shall bo made in the C >n- 
sumer Goods (Control of Distribution) Order, 1945, 
namely : —

1 5 91 3 9

1 0 90 15 90 14 9

1 1 6 1 2 61 0 6
In clause 5 of tho sai l 0 der, tho word “ approved ”, 

wherever it occurs, shall be omitted. ^ Note—Packing charges may be added to the above prices at the
The Centred Government is pleased to direct further following maximum rates :— 

with reference to sub-rule (1) of rule 119 of the Defence of (?) 3 Pie9 Per ^ f°r PaPer bags ?
India Rules that notice of the above order shall be given (6) 1 Tannas! ^ ^ * * max,mum °f
by the publication of the same in the official Gazette. Roasted & Ground Coffee

Pure Powder, LooseC. C. DESAI 
Joint Secretary to the Govt, of India Plantation 1 10 0 

..170 

..133

1 11 0 
1 8 0 
1 4 3

1 12 0 
1 9 0 
1 5 3

Arabica Cherry 
Robusta Che ry 

Note—Packing charges may be added to the above pries at 
maximum of 6 pies per lb.

The. 19th September 1945
No. 22887-8.T.—The following notifications, issued by the 

Government of India in tho Department of Industries and 
_VCivil Supplies, are republished for general information. * Explanation—Zone I means the Provinces of Madras

By ordor of the Governor and Coorg ; 
C. S. JHA Zone 11 means the Provinces of Bombay, the Central 

Secretary .to Government Provinces and Bcrar, Orissa, Ajmer-Morwara and Panth
Piploda ;

Zone 111 means the rest of British India.
Coffee Control

New Delhi, 19lh May 1945
No. 60(8)-F P./44—In exercise of the powers conferred 

by sub-section (1) of section 16 of the Coffee Market 
Expansion Act, 1942 (VII of 1912), the Central Govern- 
m >nt, af e: consultation with the Indian Coffee Board, i9 
pleased to fix as follows, with immediate effect, th.) maxi

prices ?.t which the following proprietary blonds of 
coffee may bo soli retail in British India :—

Description

J. D. KAPADIA
Deputy Secretary to the Government of India. 

The 19th September 1945
No. 22888-S.T.—Tho following notification, issued by the 

Government of India in the Department of Industries and 
Civil Supplies, is hereby republished forg neral information.

By order of the Governor 
C. S. JHA

Secretary to Government

mum

Frico per lb.S. No.
New Delhi-, 6th September 1945 

No. 302-P.A.(57)/45—In exercise of the powers conferred 
by sub-rule (2) of rule 8 L of the Dofence of India Rules, 
the Central Government is pleased to direct that the 
following further amendment shall be made in the Paper 
Control (Economy) Order, 1944, namely :—

In clause 33 of the said Order, for the ward “ straw- 
board ”, wherever it occurs, tho words “ board including 
strawboard ” shall be substituted.

With reference to sub-rule (1) of rule 119 of the Defence 
of India Rules, the Central Government is pleased to 
direct—

STANES
1. Red Label Pure Coffee—

Rs. a. p. 
1 11 0 
1 lo 9 
1 TO 6

in 3 lb. tins, 
in 5 and 7 lb. tins 
in 14 lb. tins and 20 lb. tins

2. French Coffee and White Ensign Coffee-
in 1 lb. tins 
in 2 lb. tins 
in 7 lb. t ns

3. Red Ensign Coffee—
in 1 lb. tins 
in 2 lb. tins 
in 7 lb. tins 

POLSON
i 'fi. Roytl Blend Pure Coffee—

in l lb. tins (nom. wfc.) 
in 7 lb. tins (nett wt.)

2. Sunlight Pure Coffee- 
in 10 lb. tins (nett wt.)

2 2 3 
2 19 
2 1 3

(a) that the above general order shall be published in
2 5 0 the Gazette of India ; and

(b) that a Press Note giving an indication of the nature
2 4 0 of the amendment made shall be issued.
2 4 0

DHARMA VIRA 
Deputy Secy, to the Govt, of India 

The 26th SejAember 1945
No. 23771 -S.T.—The following notification issued by the 

Government of India, Department of Industries, and Civil 
Supplies, is hereby republished for general information.

By order of the Governor 
C. S. JHA

• Secretary to Government 
New Delhi, 14th September 1945 

No. 300-PA(18)/45—In exercise of the powers conferred 
by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that with 
effoct from the 1st October 1915, the following further 
amendments shall be made in the Paper Control (Economy) 
Order, 1944, namely :—

I. In the said Order,—
(1) in sub-clause (1 )(a) of clause 13, for tho figures. 
25 ”, tho figures “ 50 ” shall be substituted ;

T y P /44 In exercise of tho powers conferrod (2) in clauses 16, IGA, 21 and 28 for the figures “ 60 ”
i tinn m of section 16 of the Coffee 'Market Ex- wherever they occur, the figures “83” shall be substituted ; 

by sub-sec 1040 (VII of 1942), and in supersession of (3) in clause 21, for tho figures “80” wherever they 
pansion > Government of India in tho Depart- occur, the figures “ 100 ” shall be substituted ;

^ the notffi ,ustries and Civil Supplies, No. 60(4)-I.P./44, (4) for sub-clanse (a) of clause 38, the following sub-
nient o 20^ April 1944j the Central Government, after' clauso shall be substituted, namely :—■ 
dated tne^J w:+u the Indian Coffee Board, is ploased to “ (a) (i) any view card or picturo post card intended to 

follows, with effeot from tho 1st April 1945, tho be oxposed or offored for sale by retail;

2 2 0 
1 15 3

1 9 6
3. Roasted Coffee Beams—

in 7 lb.-ins (nett wt.)
4. Sunlight Roasted Coffee Beans—

in 7 lb. tins (nott wt.) 
BROOKE BOMD 

}. Pure Coffee 1 lb. packet ..
2 French Coffee 1 lb. packet ..
3 Dilkush Coffee 1 lb. packet ..
4. Dilkush Coffee 1 tablet

1 15 3

1 9 6

2 3 0 
2 2 3 
2 0 3 
0 0 9

New Delhi, 17th March 194o «t

eons 
fix as



j7KITE,
ORKdA GA ----now decided to grant, with effect. W

rooses went °f lf Jennie? with October 1945 a further incre^___________________ .in„ u„ed for PurP° the q"«rtel t0 different types of consumers etiecled bv.... flnv creoting card or other greetn g o{ 20 per cent ss(?s lrtld stationers therefore, with effeM

HZJStZ°° ~ Aft i(fit in sub-clau e (d) of clause 38, for ’ > b lnrlv be ^ Assumption in 1939 and publishers of other 141 6flcrnres “ 160 ” shall be substituted , a figure and 0f then c0's ”{ 80 per cent of their consump^' i

-*«£.. -t'&xt&isr,01"““witkto the said Order, fortiieu .tituted. provisions general concession referred tooccur! the figures “80 "shall be sub^t.NK In addition o^ge ^ ^ gj ^ ^

Du Secy, to the Govt, of which has bee - tembw 14, 194o, the Government
rrhr 26th September 1945 , b the ordinary. da“ decided to increase by -.0 per cThe totn o v notifications, issued ^ Tnclia have als0. u m that date to individual

N0.23774-S.T.-The io \ojn ^tm-nt.of ludust^rma. cessions granted Ucuble to individual r _ ttllcaQ
Government of India in tb 'lisUed for general This c0"ceSf ‘ t)emirtnient of Industries and Civil Supplies
Civil Supplies, are her y P Governor decided by t*1® E P(. fo the condition that the additional 20
lion. By order of the G however, sub] concession now admissibl

S; aoirnment per cent does not rais^ ^ ^ basic consumptioil.
Secretary o figure abo'e r oncessions which have been granted

n . 14lh September 194o . other important conce
T.AMSW45—Tn exercise of tho P°w,eP pulo9 the are:— . . , distribute advertising circulars relating

=5ft J^rtssi1 - - Tl‘ - "*monte shall bo m (fj) permission . P , not used for purposes of
Order, 1944, namely creeling cards, provided they

L rn SaSniTwj^ SS*Si& ‘ *„ 60.. ;i<»SS« .f •>« 1 -«- —* *-,he
“ 25 ”, tile figures16 ?6-A 21 and 28, for the figures 60 , J^ weight of calendars ■ relating to

, (2) rnttv occur ^ figures •« 80 shall be (.y) ?ermiss.on to pnnt^^P J ^ ^
wth.eXd ’ £ .. go » wherever they entertainment oi ia instead o{ 80 sq. inches
Stitutoa , oi for the figures 8U total area of iou

5*« R“rd sS“.s“.r?< * ?r »«
ta ’SS’S’SS i~m *» Exclusion" of »ml ™» P*“”

r*£t.TZ-SSS - - — * '
insertod ;

IVTHE312

the

above
Extra.

e to a

per-

any

By an a-mendment of the Paper Control (Economy) Order, 
1944, published in the Gazette of India Extraordinary, 

shall bo to-day, the Government of India have excluded boards of 
all kinds from the restrictions on the use of paper for

(6) in Bub-cluse (d) of clause 38, for the figures “ 80 ”, wrapping and packing purposes.
tho figures “ 160 ” shall be substituted ; and The 26th September 19-15

(7) in sub-clause (p) (i) of clause 38, for tho figure No. 23780-S.T.—The following Press Note, issued by
and word “ 4 pages ”, tho figures and word “ 12 pages” the Government of India, Department of Industries and 
shall be substituted. Civil Supplies, is hereby republished for general informa-

II. In column 2 of the table in Schedule I appended to tion. 
tho said Order, for the figures ‘ 60 ”, wherever they occur, 
the figures “ 80 ” shall bo substituted.

Bv order of the Governor 
C. S. JHA

Secretary to GovernmentB. N. KAUL
Deputy Secy, to the Govt. of India

by^auSof T Conttl i • Pa™ TuZsHt

j3gsssf»^ sxrssr,-,
DHARMA VIRA neefcion with* fh" * lc!^ Parties and individuals in con*

Deputy Secy, to the Govt, of India should according u cfJi°riflerl'ng campaigns. Applications 
The 36th.Sepiember 19-15 the Province or* ^. 6 a<^c ressed to the Paper Controller of

No. 23776-S.T —The following Press Notes iKc„0f) . aIIowed will be "ed' The quantitT of PaPer 80
(he Government of India in the Department of Tr,J . -by Pnnte!'s under the P d quota of PaPer admissible to 
and Civil Supplies, are hereby repuShed k?ld,,stn« ^ Paper Control (Economy) Order, 1944.

,nf0nUati0n- ‘ Pbhshed£0‘ « No. 23785.8 tShT,,^^7^Bv order of tbe r-o Government ofTnri; following notification, issued by the
" C S ;HA°Vern0r Ci7I> SuppHes i8 ± Apartment of Industries and

Secretary to Government -Pubhshed for general information.
Arm Delhi, 13th September 1915 By order of the Governor

Pt-ETIIKB relaxations undkr Paper Con-trot tv nr- ■. „ c- S- JHA
Order, 1944 R°L ^C0N0MY) ^ ‘ Secretary to Government

An increase bv JO per cent in oo/mm 0Tnbay, 1st September 1945
consumption permitted to diLeni ^u°} ^ ^ *1cSfP^,/^-In ex^cise of the powers con-
whs an'™ ahe- apr' Co,,fro1 fRconomv) Order Hoarding and P° fl°/8Ub'8ection d) of section 3 of the
mo. AnXi i'nerease^of K' dated th‘e 24th ianu^ No. 0rdinanC°’- fof 1

-ho Press Note, ~The Govern. (C8) dated thelL^T ,CiVi' ‘SuPPlies> No- J/2(70)/44-CG
1C 22nd July 1944, the Central Government
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is ploasod to fix, as follows, the maximum wholesalo and 
retail pricos which may bo charged by a dealer in respect 
of the following European types of vegetable 
matised in India.

The 10th September 1945
No. 19604T.—The following notifications, issued by the 

seeds acoli- Government of India in the War Transport Department, 
are republished for general information.

By order of the Governor 
C. S. JHA

Serial
No.

Whole
sale price 

i per lb.

Retail Price Secretary to GovernmentArticle
New Delhi, 25th Augvst 1045

No. 50-LV(55)/43—In exercise of the powers conferred 
by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to order that the 
following further amendment shall be made in the Civil 
Motor Transport Vehicles Control Order, 1944, and to 
direct with reference to sub-rule (1) of rule 119 of the 
said Rules that notice of the order shall be given by publi
cation of the same in the official Gazettes of the Govern
ment of India and of the Provincial Governments :—

In the Second Schedule an lexed to the said Order to the 
entries under the sub-heading Chevrolet Vehicles ”, 
after the entry numbered 21, the following entries shall be 
added, namely :—

“ 25. Messrs. Walford Transport Ltd., Calcutta
26 Messrs. Fair weather’s, Muzaffarpur
27. Messrs. Tewary Bechar and Co., Jamshedpur
28. Messrs. Dalsukhram Joshi and Sons, Sambaipur
29. Messrs. U. P. Motor Co., Lucknow
30. Messrs. New Motor Agency, Allahabad
31. Messrs. U. P. Motor Service Station, Benares
32. Messrs. Niranjanlal Ramchandra, Agra
33. Messrs. Balwant Motor Works, Bareilly
34. Messrs. Bhargava Motor Works, Cawnpore
35. Messrs. Premnath Motors, Delhi
36. Messrs. Metro Motors, Ambala
37. Messrs. Shrikrishna Motor and Engineering Works, 

Vizagapatam.
38. Messrs. S. M. Abdul Huq Sahib and Bros., Bezwada
39. Messrs. Asquith and Co., Ltd., Bellary
40. Messrs. Sundaram Motors Ltd., Madras
41. Messrs. Webb’s Sales and.Service, Bangalore ”

Per lb. Per oz.1 2 3 4 5

Rs. A. R8. A. Rs. A. P.
1 Cabbage

Brussels Sprouts 
Beet
Carrots (Orange, Red)
Knol Kohl (White or purple) 
Turnips Golden Ball .. 
Turnips Others 
Radish Red Globe 
Radish All Other Types 
Lettuce 
Peas (Marrowfat) ,
Peas Others 
French Beans ..
Tomatoes Large and Medium 
Types such as Ponderoze or 
Alliance.

Tomatoes Others 
Celery 
Leek
Broad Beans

17 0 
25 0

50 0 
75 0 
24 0 
18 0 
24 0 
20 0 
15 0 
15 0

3 8 0
4 12 0 
2 0 0 
1 8 0 
2 0 0 
18 0 
14 0
1 4 0
0 6 0
2 0 0 
0 5 0 
0 2 6 
0 2 6

2
3 6 04 6 05 6 06 8 0Y 6 08 5 09 2 8 5 010 5 0 25 011 1 4 3 1212 0 10 1 1413 1 4 1 1414

15 0 45 0 
15 0 
20 0 
25 0

3 8 0 
1 4 0 
1 8 0 
1 12 0 
0 2 6

15 5 0
16 8 0
17V 10 0
18 0 10 1 14

Notes—I. Sales of 40 lbs. or more at a time in case of large 
weds (peas and beans), and of 8 lbs. or more in case of other seeds 
lill be regarded as wholesale, and prices in column 3 will apply.

II. Prices in column 4 are applicable when retail sales are made 
m'' half a pound or more. For retail sales of less than half a pound, 
pAces in column 6 are applicable.

C. C. DESAI
Joint Secy, to the Govt, of India\

\
\
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the Central Government is pleased to direct that the namely . >
following further amendments shall be made in the Civil 
Motor Transport Vehicles Control Order, 1944, and to 
direct with reference to sub-rule (1) of rule 119 of the 
said Rules that notice of these amendments shall be given 
by publication of the same in the official Gazettes of the 
Government of India and of the Provincial Govern
ments :—

In the said Order—
1. For sub-clause (d) of clause 3 the following sub

clause shall be substituted :—
f,(d) “ distributor ” means in respect of Chevrolet motor 

vehicles, the General Motors India, Ltd., in respect of 
Ford motor vehicles, the Ford Motor Company of India,
Ltd., and in respect of Dodge motor vehicles, the Premier 
Automobiles Ltd., Bombay, and the French Motor Car 
Co., Ltd., Calcutta.”

2. In the First Schedule annexed to the said Order, 
after the entry relating to u Ford ” the following entry 
6hall be added, namely :—

!• Dodge -160 inch wheel-base ”

|
;“ Dodge Vehioles ”

Si
sjEssJSK KoTnt,^y ”'t, £$&=ssr234,s'u', M?.». Tl"T 1M" °“b“i

152' *So”' pK“hT c“lon“M
Kt.nd.~H* * • K“0hl

» r EX-" St.«on E0rf, Ajmer I

ru%n
^er

9.

K. G. MITCHELL 
Addl. Secy. to.the Qovt. of India

* ^

,T

■ i

I
i
i
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By order of the Governor 
C. S. JHA

Secretary to Government

1
M

AJew Delhi, lOiJi September 194.5
Ao. SS/63(3)—In exercise of the powers conferred by sub-rule (2) of rule 8.1 of 

the Defence of India Rules, the Central Government is pleased to make the following 
Order, and to direct with reference to sub-rule (1) of rule 119 of the said Rules, that 
notice of the Order shall be given to the public by publication of the same in th9 
Gazette of India and by issue of a press note indicating the nature of its provisions.

1- Short title, extent and commencement—(lj This Order mav be called the 
Tyre Rationing Order, 1945.

(2) It extends to the whole of British India.
(3) It shall come into force at once.
(4) The. Tyre Rationing Order, 1944, is hereby repealed, provided anything done 

under any of the provisions of that Order shall be deemed to have been done 
under the corresponding provisions of this order.

2. Definitions—In this Order, unless there is anything repugnant in the subject 
or context: —

(i) ‘Area Rationing Authority” means an Area Rationing Authority appointed 
under clause 4 ;

(ii) “clause” means a clause of this Order ;
(iii) “fleet-owner” means a person owning or operating twenty or more transport 

’ vehicles (as defined in section 2 of the Motor Vehicles Act, 1939, but not including
motor cabs) ;

(ft;) ‘ Form” means a Form appended to this Order ;
(v) “giant tyre” means a tyre, and “giant tube” means a tube, with a cross- 

section of not less than five inches intended for use on a heavy transport vehicle cr 
light transport vehicle as defined in section 2 of the Motor Vehicles Act, .1939.

(vi) “Government scrap rubber depot” means a depot established by. or under 
instructions from, Government for the collection, storage and disposal of scrap rubber ;

(vii) “manufacturer” means a person carrying on the business of manufacturing 
tyres or tubes, and includes a recognised representative of any such person ;

(viii) “new tyre” means a tyre, and “new lube” means a tube, which has been 
used, if at all, for not more than 1,000 miles ;

(ix) “Provincial Rationing Authority” means 
appointed under clause 3 ;

(a9 “reclaim manufacturer” means a 
reclaim rubber ;

(xi) “recognised” means recognised for the purpose of this Order by general or 
special order of the Central Government ,

(xii) “retreaded tyre” means a tyre which has been reconditioned by retreading, 
and which after such retreading has been used, if at all, for not more than, 1,000 miles ;

(xiii) “retreader” means a person carrying on the business of retreading used tyres.
(xiv) “retreading” means the process of renewing the entire tread, of used tyro

by the addition to it of rubber or rubber compound and includes recapping, res-soling, 
re-mould in o' and any other similar method of leconditioning , ...

(xv) “Stockist” means any person other than a fleet owner who has in nis
possession any tyres or tubes acquired by him for purposes of trade or business, and 
includes a supplier and a dealer in motor vehicles ; '

(xvi) “supplier” means a person carry1 ng on the business ot supplying tyres or 
tubes, whether new, old or retreaded, and includes a manufacturer and a retreader 
who carries on such business ;

(xvii) “tube”
on the wheel of a vehicle ; ...... , , ,

(xviii) “tyre” means the outer cover of a pneumatic rubber tyre intended lor use
on the wheel of a vehicle ; . . . - . ,

'rix) “unserviceable tyre means a tyre winch is irreparably damaged, or wmen 
• Wom out and carnet he retreaded; and a tyre may bo deemed “unserviceable” if 
the cord plies arc exposed or if the tyre has sustained a cut or burst exceeding six 
inches in length or diameter ;

;«
a Provincial Rationing Authority 

person carrying on the business of producing

the inner tube of a pneumatic rubber tyre intended for usomeans

*
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animal drawn vehicle, or

of the ProGncia 1 Government, exercise general control over the working of this Order

“ th(3)PTlmnprovincial Rationing Authority may issue instructions to all or any Area 
Rationing Authorities as to the extent to which permits under his order may be 
m-anLd and as to the: manner in which the provisions of this Order shall be earned out.

(4) The Provincial Rationing Authority shall have power to revise any decision
or order made by an Area .Rationing Authority.

4. Area Rationing Authorities-The Provincial Government may appoint such 
Area Rationing Authorities as it thinks lit. having jurisdiction in such cue as and in 
respect of such vehicles or such class or classes of vehicles as may be specified m each

by the Provincial Government.
5. Submission of returns, etc-—(1) Hvevy stockist^ shall submit to the Area 

Rationing Authority so as to reach it not later than the vth day of each month a true 
return in duplicate*in- Form 1 in respect of his stocks of, and transaction in. tyres and 
tubes during the preceding month.

(2) Every owner of a vehicle, not being .a fleet-owner, shall on being required by 
the Area Rationing Authority, submit to it a declaration in Form 2 giving all the 
details specified therein, together with the registration certificate, if. any. of the 
vehicle; and the Area Rationing Authority shall, after making such verification as it 
considers necessary, enter in the registration certificate the manufacturer's serial 
numbers of the tyres for the time being fitted on the wheels (including spare wheels) 
of the vehicle and of any other tyres in the possession of the owner, and return ip 
to him .

*!

case

6- Supply of new tyres or tubes only on permits—New tyres and new tubes 
shall be supplied or acquired only against the surrender to the supplier of a valid 
permit in Form 3 issued under the provisions ol this Order, and only in accordance 
with the conditions and instructions appearing on such permit ;

Provided that nothing in this clause shall apply to:
(i) the supply or acquisition of tyres or tubes fitted to a motor vehicle and sold with 

it. as part of its normal equipment.
(,71 Ik® supply or acquisition of tyres or tubes under anv general or special order 

o the Central Government or of any Provincial Government or of the Controller or 
Reputy Controller ol Rubber, or the Tyre Rationing Officer in the Directorate-General

"W"- *c“
t u re r * f »-o mwliml I?p jransfei ^ uew ^es and tubes by any person to the manufac
turer Lom whom the tyres and tubes were originally obtained! ' '

1>™ «"*■» “ ; to the Area Rationing AulhoritVhaving j W make Hn application m 1-orm 4
t he tvre or tube is reouirer! \ drv junsdiction m respect of the vehicle for which 
inch Chicle ! A Sep:irate aPPllcfition shall be made in respect of each

!

certificate appeneded theretoR”tb^supDr103!°n' havinS the fonri 
obtain the tyre or lube and then suhmif i-vb, * ?uPpher from whom he proposes to 
rity, together with the certificate of registration 'SP*1011 to t!l® Area. Rationing Autho- 
tyre or tube is required: D ’ “ any» °f the vehicle for which the

Provided that where the'applicant is 
certificate completed. a fleet-owner, he need not have the form of

8. Permits to authorise supply hv ,
Form 3 shall authorise the supply* of tvrp^0??lS^ suPPliers—(l) No permit 
recognised supplier. ~ or *ubes by any person other than a

(2) No recognised supplier shall, without 
or tubes against any valid permit in’Form 3 Jv l°na le pause, refuse to supply tyres

9. Procedure for supply of tyres and tnbJc nwfies him as tlie supplier.
Rationing Authority has granted a permit in p . 0 * person to whom the Area
“permit-holder”) shall band over the permii \)Vm 0 (hereinafter referred to as the

1 ! 10 th<: supplier named therein.

in
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has hpln^m-onf fcfn^ayS ?a^nS delivery of the tyres and tubes for which a permit 
f lip Am -p 6- ’ Pen^1l'-holder shall, unless he is a fleet-owner,• produce before 
,v a . . -R a 10ninS Authority the registration certificate of the vehicle concerned, and 

i * at}10ning Authority shall enter therein the serial numbers of the tyres acquired 
unc ei he permit as recorded in Part I thereof. Where the permit-holder is a fleet- 
owner , lie shall produce before the Area Rationing Authority his copv of the return 
m 1* orm 2 furnished in pursuance of clause 5(2) of the Tyre Rationing Order, 1941 
logether with a statement showing the serial numbers of the tyres acquired by him 
under the permit and of the unserviceable tyres being replaced, and the Area Rationing 
Authority shall make the necessary changes in both copies of the return and send back 
to the fleet-owner his copy of 1he return.

(3i If the supplier is unable to supply from stock the tyres or tubes specified in 
the permit, or wishes to replenish his stocks he shall detach Part II of the permit and 
send it with his indent to the manufacturer.

(4) Any manufacturer furnishing a supplier with tyres or tubes on an indent made
under sub-clause (3) shall endorse at the appropriate places in Part XL of the permit 
the manufacturer's serial numbers of ihc tyres so furnished, detach the portion to be 
retained by him and return the remaining portion to the Area Rationing Authority 
which issued the permit. .

(5) The supplier shall, within seven days of delivering the tyres or tubes specibed 
in the permit to the permit-holder, endorse on the relevant portion of Part 1 of the 
permit the manufacturer's serial numbers of <he tyres supplied by him and send the 
permit to the Area Rationing Authority which issuedlit.

10. Utilisation of tyres and tubes by stockists—!.!) stockists shall utilise 
any tvre or tube in his possession for fitment to any vehicle_whether belonging to him 
or to another person except under a valid permit m 1-orm o issued to him m tha„ 
behalf.
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(2) Any stockist wishing to obtain a permit in Komi 5 shall make an application 
m horm 6 to the Area .Rationing Authority having jurisdiction in respect of the vehicle • 
for which the tyre or tube is required. A separate application shall be made in respnct'Vw~ 
of each such vehicle and submitted to the Area Rationing Authority together with thr- ''£■
registration certificate, if any, of the vehicle. ° *

(3) The Area Rationing Authority shall, when issuing a permit in Form 5 for the 
^ v,™ 1- . motor vehicle, record m the registration certificate of the vehicle

manufacturer’s serial numbers of the tyres to be fitted.
11. Period of validity of permits—Any permit issued under this Order shall be 

valid only for the period specified therein.
12. Prohibition of supply and acquisition of tyres.

Order—No person ’ ' ............ f.........
than in

H . •-

€
fitment of tyres to a
the

rroiuuiuuu wx _. 2S ^ -«'ssxst
person any permit issued to lfimseR undwlhe provision" of'tr 'n"fer to an>‘ °,h"r

14. Prohibition of tampering with manufactare“* slrMnumh'-
No person other than a manufacturer shall obliterate or altof/to. "Umb?rs on tyres— 
numbers on any tyre. alt01 manufacturers serial

15. Production of vehicles for inspection of tvres wi t. uRationing Authority may require an applicant for „ nerimMinderth^n8^" Awa 
duce the vehicle in respect of which the application is made for an « ?rdf.r to pro‘ 
tyres and tubes, including any spare tyres or tubes lie may have in hi- ,°f its 
may issue such directions concerning the repalcement of tyres as it nil c?SI°"', aml 
applicant shall comply with such directions. s and the

10. Making false statements etc., in connection with application t permits—(1) Jf « person applying tor a permit under this Order , , f,or
statement in his application, then without prejudice to any action Ih-.t' iy., 180 
against him under rule 117 of the Defence of India Rules,' the Area Rafioiib 
ritv may reject that and any subsequent application for a permit under thVn ,made by or on behalf of that person. tfl,s 0rd'^’

(2) Jf " supplier makes a false statement or gives a false certificate in connection
with any application for a permit under this Order, then, without prejudice to on

action that may be taken against him under rule 117 of the Defence of India Tton ‘the Area Rationing Authority may refuse to grant any permit authorising the s Zto
of new Ivors or tubes by such supplier. ° Suppl-y
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FORM I 
[See Clause 5(1)]

Return of Stocks and Transactions for the month of. 194

I Receipts 
during the 

month

Sales/Disposals 
during the 

month
Balance at the 

end of the 
month

Stock at 
beginning of 
the month

l

i
J ’

S:ze
New
Tyres

New
Tyres

New
Tyres

New New 
Tyres Tubes

New
Tubes

New
Tubes

New
Tubos

Car and Motor Cycle

Giant

(Note—A return in this form should be submitted in duplicate to the Area Rationing Authority 
bo as to reach it before the 7th of each month).

I hereby declare that apart from the above tyres and tubes I have no other 
tyres or tubes in my possession.
Place......................... .....................
Bate Signature of Supplier or Stockist

FORM 2
[See Clause 5 (2)]

Declaration to be made by owners of vehicles other than Fleet-owners 
Name of owner 
Address...
Type of Vehicle.... •.

>.
t

Passenger Car 

Goods Truck 

Passenger Bus

Registration Number. Motor Cyc!e
Tyres fitted to the wheels of the Vehicle i * 
______ _ thoso 011 the spare wheels Other spare tyres in stockincluding

Size Manufacturers’ Serial Nos. Size Manufacturers7 Serial Nos.

■ • • • * • • « • • • • * •• • • •• ft • • •
. t )• • • ft . • r • * *• • * i • • • •
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I declare that apart from the above tyros, I have no other tyres in my possesion
Place
Date

Note—A separate declaration in the above form should bo made respect°of each ■vehicle.
*

FORM 3 FORM 3 
[See Clause 6]

Serial No..............
Part I

Permit to purchase'tyres and/or tubes 
Permission is hereby granted to.........

[See Clause 6] 
Serial No...
Counterfoil

Permit No

Applicant’s Name and Address

(Applicant’s full Name and Address)

Name and Address of Supplier to purchase the following Now Tyres or 
Tubes

Tyres
Quantity Size

Tubes
Quantity Sizo

No. of Tyres 

Size of Tyros
FromTubes

(Name of Supplier)

to be fitted to the vehicles registered No..
This permit is valid for...............................
from date of issue and is not transferable.

To be supplied :

ex stock without replenishment

Part II^ordered from Manufacturer on
Date

Stamp and Signature of 
Area Rationing Authority

Reg. No. of Vehicles

TYRES SUPPLIED BY ME

TubesTyres

Quantity Sizo Mft. Serial Quan- Sizo 
No. tity(Offl. date stamp)

• • • •
• • • •

• • • •■ • • •

j)at0.............. Signature of Supplier
Note 1—This part of the permit must bo

returned by the supplier to the Area Rationing 
Authority which issued tins permit after endor
sing Serial Nos. of tho tyros and tubes supplied.

(Initials)

-4
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Serial No............................
Part II

Permit to rex>lace Stocks 
(This part of the permit 
must be retained by 
the Manufacturer for 
his records.)

Serial No............................
Part II
Permit to replace Stocks 
(To be detached and for

warded with order to 
Manufacturer.)

Serial No

Counterfoil 
Purchase authorised 

from.......................
¥

Name and Address of 
Fleet-ownor/Supplier.

Name and Address of 
Fleet-owner/Supplier.

(Name of Supplier)

Quantity, size and type 
of tyres to be supplied 
by Manufacturer.

Quantity, size and typo 
of tyres to be supplied 
by Manufacturer.

Date Date......... .....................
Stamp and Signature 

of Area Rationing 
Authority.

Stamp and Signature 
of Area Rationing 
Authority.

(This part of the permit must be 
returned by the Manufacturer 
to the Area Rationing Authority 
after endorsing below the serial 
numbers of the tyres and tubes 
supplied by him.)

-JK.I
Tyres ! Tubes Tyres Tubes

£ | ' >»
Mft. Serial'SMft. Serial No,c s No. ! SS" S j t g

^ aS j & co
S o

3co <3

Date Date

Signature of Manufacturer Signature of Manufacturer

k-
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EORM 4 
[See Clause 7.]

Application to the Area Rationing Authority fora Permit to purchase one or more 
tyres and/or tubes to replace tyres and/or tubes no longer serviceable

1. Applicant’s name and address......................................................................

2. Registered owner of vehicle................................................................ ’ ’ ’ ’
Total number o; vehicles owned......................................................................

3. Reason, why application is made by a person other than registered

*

owner

Motor Vehicle
4. Class of Reg. No.............................. .....................

(in the case of a motor vehicle.)
5. (t) Amount of current monthly petrol ration Basic Form D)..................

.......................gals.
Supplementary (Form E)..................................

(n) Amount of special monthly Ration (Form C)
If petrol for iho vehicle in question is obtained by spocial Receipt in Form

Vehicle

gals
gals.

A,
and office of issue.. 

(Motor Vehicle)
state current Book No

■will be usedG. Essential purposes for which'
Vehicle

miles monthly
>>j:

>>J 3

) 33 3
7. Nature of profession, business or occupation..........................................................

. and business address............. ..................................................... .
8. Number of tyres at present on vehicle including spares (indicate number

of Retreated tyres if any)...................... ; • • •............................................................................
9. Serial Nos. of all tyres fitted including spares..........................................................

4 Mark with * those to be replaced..................................................................................

10. I he eby declare that.— . -
(a) Apart from the tyre/s. tube/s, retre ded tyre(s) in respect of the replace-

t 0f which this application is made, I have no other unserviceable tyre/s or

/

me;

Stocks oxcluding tyres 
fitted to running and 

spare wheels
Number of running tyres (including spares)Size

TubesTyres
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(la the case of a business this declaration Signature 
must be signed by the owner of the business or by 
a partner, Director or Secretary on behalf of Position held 
a- firm or Limited Company or by an employoe 
authorised in writing by his employer). Date *{

I hereby apply for permission to purchase
tube(s) size to replace thenew tyre (s) and...................................

same number of worn tyre(s) tube(s).
The worn tyre/s has/have been examined by 

whose certificate appears here under.
I declare that to the best of my knowledge the information given herein is in 

all respects true and correct
Place......................... * *............................... ............................................... ..
Date
Extract from Defence of India Rules made under the Defence of India-Act, 1939 

Rule 117—
If any person—
(i) when required by or under any of these Rules to make any statement or 

furnish any information, makes any statement or furnishes any information which 
he knows or has reasonable cause to believe to be false, or not true, in any 
material particular, or

(u) makes any such statement as aforesaid in any account declaration, estimate, 
return or other document which he is required by or under any of these Rules 
to furnish,
he shall.?/be punishable with imprisonment for a term which may extend to three 
years or with fine or with both.

(Signature of Applicant)'

Certificate to be signed by or on behalf of a supplier 
..............representingI, hereby certify that I

(insert name of supplier)
have examined the said worn fcyre(s) tube(s) and that to the best of my 
judgment it/they is/are no longer serviceable in its/their present condition and 
that it/they cannot be repaired or retreaded. I will, if a permit is granted, 
supply the tyre(s) tube(s) required from existing stock/order the tyre(s) tube(s) w 
required from a manufacturer. , r

I declare my total stock of tyro(s) tube(s) of the above size or sizes in ha net 
on the date of this application is :—

;

Sales during Any spocial 
last

2 months

Stock of Tyres 
Retreaded

Stock of 
Tubes

reasons 
why replacement of 

stock is required
• Size I "Stock of Tyree

I i

I

(This declaration of stocks need not be completed by a manufacturer) 

................................................. (Signature of Supplier)
Place
Date.

FORM 5
[See Clause 10(1)]

Permit to Stockist to utilise Tyres and Tubes 
Permission is hereby granted to

V
(Applicant’s full name and address)



<
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to utilise the following new tyres and tubes from his/their stock 
Tyres Tubes

Quantity Size Mft. Serial No. SizeQuantity

for fitment to the vehicle registered No
(Stamp and signature of Area 

Rationing Authority)Date

FORM 6
[$ee Clause 10 (2)]

Application by Stockists to utilise Tyres and Tubes

•••••••
• • • ■ •

(Applicant’s full name and address) . ,
hereby apply for permission to utilise from my/our stork the following tyres
tubes :— _ TubesTyres

SizeQuantityMft. Serial No.SizeQuantity
« • t « •

• • • • •
• • • • v • •

t................
for fitment to vehiole registered No. 
in my possession.

• #«•. ■ •»•«• i\

r i n awim

i
i

i
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Purpose for which vehicle in question is used/or to be used—

.(give fullest detail, state total number of vehicles maintained 
to .be hired or sold, give details of intended hirer or purchaser).’
are uSrSbleT- ^ bcl<5w' ,are at present-fitted to tire-vehicle, and

In case vehicle is

Tyres Tubes* ~
SizeQuantity Mft. Serial No. Quantity Size

• •

Place
Date. (Signature of Applicant)

, S. C. AGGARWAL 
Deputy Secy, to the Govt. of India

■ X

T
'*

■

;•V _ s

X

XJ
:

f

v_

f A\ V
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Oovernmonf^'^ t^° lowing Every distributor 8h-,II, within a week of the date of

scL;szrsis°i?^s'^t
n’ tho form set out in the Sixth Schedule to this Order, to the

Central Government in ■ tho War Transport Department
____ and to the Provincial Motor Transport Controller having

vr Secretary to Government jurisdiction in the area in which his main businoss premises
^o. 7-LV(J7\/4k 11th August 1945 are situated furnishing details of the number and type of

% sub-rule (9\Lt , exercise of the noworn nnnfprr^ such vehicles.
^'0 Central Government1-°fi the ■DofoncoP°f India Rules 3. Tho Central Government may by notification in tho 
, rder and to direct ,?^VS pieased to make tho following °ffiolal Gazette specify tho maximum rotail price of any 

of the said R I Vltureteronco sub-rule (1) of rule c ass of commercially imported transport motor vehicles 
given by publicatLe8;rt+uat notice of the Order shall be and fay ?y general or spocial order regulate the prices at 
fche Government nfT i- 8amo in the official Gazettes of which and the conditions subject to which commercially 
and by the isann i1IWla and of the Provincial Government' iraPorfced transport motor vehicles may bo sold by a distri- 

Order and thpV ?rT not) indioating the nature of bu*0ri0 a dealer or by a dealer to a sub-dealer.
India:—. fact of its publication in tho Gazette of 7’ Every dealer or sub-dealer shall, by notice in the

J form set out in the Seventh Schedule to this Order, 
prominently exhibited on his business premises, indicate 
the maximum retail prices specified under clause 6 in 
respect of each make and typo of commercially imported 
transport motor vehit les kept by him for sale.

8. (1) No person shall sell or transfer, or offer to sell or 
transfer, any cammercially imported transport motor 
vehicle at a price exceeding tho maximum retail price

e specified by the Central Government under clause 6, nor
^ns the Motor Vehicles Act, 1939 shall he demand or receive any other consid ration in

excess of that price :
commercially imported transport motor vehicle ” Provided that a dealer or sub-dealer may, in the case 

ems^ahy motor vehicle of tho description givon in tho of a new commercially imported transport motor vehicle 
Sj ocnedulo to this Ordor, imported commercially into sold *n accordance with a sale order change, Li addition t~> 

naia tor civil use on or aftor the date on which this Ibo maximum rotail price, such items of delivery charges 
Urder comos into forco ; from the premises of the distributor to the premises of the

(C) “ dealer ” means any pe-son appointed as such under deal<". " 8"b'd„ealf • f8 the oase “a7 bo-”"* > smc- 
clauso 3 or clause 4 of this Order • ^ tionod by the Central Government trom time to time.

/j» „i. , , „ * (2) No person shall, os a consideration for tho s^le,
. v , . if noutor moans any person whoso name is for transfer or disposal by him of a commercially imported 

e imo omg specified in the Second Schedule to this transport motor vehicle take, or mako allowance for, any 
r » other motor vehiclo save in accordance with the written

(e) “ offor to sell ” shall be deemod to includo a reference orders of tho Provincial Motor Transport Controller.
9. (1) Save as provided in sub-clause3 (2) and (3) no

By order of the Gov 
C. S. JHA

ernor

■

t W This Order 
Imported Trans

(2) It shall
DortMnty veu-°?llcd tho Commercially 
Port Motor Vehicles Control Order, 1945.

(t) t come into forco at 
W) It extends to the
2- this Order,

Iho subject

once.
whole of British India.

or context-3 th°r° “ anythin8 repugnant in

,T (“) tho Act ” 
(IV of 19S9) J;r * (6) “■

I

to an intimation by a person of the prico proposed by him 
for a sale of a transport motor vehicle made by the publi- person shall sell or otherwise dispose of, or offer to sell or 
cation of a price list, by exposing the transport motor otherwise dispose of. any commercially imported transport 
vehiclo for sale in association with a mark indicating price, motor vehicle.
by tho furnishing of a quotation, or othorwise, howsoover ; (2) The Central Government may by special order

/1\ t> • ht l np , n , „ „ . i .. require any distributor, dealer or sub-dealer to sell or0)” Provincial Motor Transport Controller in relation ot^rwise d\ of any commercially imported transport 
to a Province means the officer appointed by tho Provincial motor vehicloi'in big po'sesfion in sut.h m/nner as may be 
Government to be tho Provincial j'jo.or Transport Ccn- epecjgec[ in tbe. order, and the distributor, dealor or sub- 
trollor for the purposes of this Order, and includos any doaler, as the ea.se ma,y be. shall comply with the order, 
other officer authorised by tho Provincial Government to (3) Subject to any ordor mado under sub-clause (2) a 
perform any of the functions of tho Provincial Motor commorciaUy imp0rtod transport motor vehicle shall not 
Transport Controller under this Older ; be goj^ or 0ff0reri for 8C,i0 or otherwise disposed of except—

[q) “ registering authority ” moans tho authority (a) by a distributor to a dealer or to ?> sub- ioaler to tho 
n loowerod to rogistor motor vohiclos undor Chapter III of extent authorised by the Contral Government ; or 
. "A >. ° (b) bv a dealer to a sub-doaler within tho dialer’s areatuo Act , ...J_■ iUa Aiif in -X*___ itt paj0 order ” means an ordor in tho form sot out in 0f supply ; or

this Order issued by a Provincial (c) by a dealer or sub-dealer in accordance with a sale
order ; or

(d) by tho owner of the transport motor vehicle in accord
ance with a transfer order.

(4) No dealer or sub-doaler shall without good and suffi- 
fail to comply with any sale order issued upon 

him and presented by the person named therein, 
any of the territories 10.(1) No person shall purchase, or otherwise acquire,

or attempt to purchase or otherwise acquire, a commercially 
imported transport motor vehicle save in accordance with 
a sale order or a transfer order issued in his favour.

(2) No person shall have in his possession or under hi3 
control any commercially imported transport motor vehiclo 
that has not come into his hands in accord~nc3 with the 
provisions of this Order or of a similar Ordor for the timo 
being in force in an Administered Area or an Indian State.

' x ,fr>r mav at any time by a written ordor gave w-fcb the permission in writing of the Central
(2) The- fi^fyolny such order of appointment mado by Government, no commercially imported transport motor

(3) Tho distributor shall f“^muou .. ............ . ...
under sub-elauso ( ) n(. of jndia and to
ort DeEartmont of *he ^Controllor b aing j urisdio- bo retained by tho Provmc.al Motor Transport ControUer.

(h)
tho Third Sehodulo to

as suchunder 

*r-"! .■.iho “uS Schedule tc th» Ori.c —d b, . Pc„v,„.,.l 
Motor Transport ControUer

11 AdminisIorGd Are- ^ + ■ fhn Ninth Sehodulo to this Order, 
sot out in . b a writtoa ordor in tho form

3 (1) A distribute tQ this Order, appoint, in
sot out m the 1 urn ordor may spocify, ono or more
respect of such area8 conimoroially imported transport 
dealers or sub-deal8rs make or makes for which he is a 
motor vehiclos ot a- y 
distributor.

^ u) cause

moans

vehiclo shall be pledged or offered or accepted as security 
- a copy of ovory order f0r any loan or other financial transaction, or be made the

sub-clauso (2) to the War subject of a hiro purchase agreement. . „
a - - 1 1' (i) Part I of every sale order or transtcr ordor shall

rovoko or
him.

niado

3” ' -* br -Jf.VSS n Si fire4. Tho Contra1 G sub.doalors in adffitiun to th raMfer ordoi. shaU be appropriately filled in by tho
appoint dealor an ^ 0rder »nd m#y, V 1,rovinoiai Motor Transport Controller tho transfer, r and
appointed under clause^ ^ modify such an o.dei the transferoe named in the transfer order.
ordor in writing.
appointment.
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, 1045GAZETTE, SEPTEMBER 23THE ORISSA•WO • ■ • this behalf by the Central Govern*

favour the order is made to the registering authority along possession, maintained or aro required to
with his application for registration. “ Sd'by hL'undor clause 15.

(3) Parts II and III of the transfer order shall be made nwerod in this behalf by the on la
over by the transferor to the transferee, who shall deliver 17. -An o car A.i provincial Government may, wi i 
both the documents to the registering authority along with Government or y cornplianco with this Order 
his report of transfer of ownership in accordance with sub* a view to secuiin0 i , , fnrnifih
section (1) of section 31 of the Act. (o) require any distributor deator orsub -da busjno33

12. Notwithstanding anything to the contrary in Chapter any information the o , such distributor, dealer or
III of the Act, the following provisions shall apply in in motor vehicles came 
regard to the registration, or the entry of transfer of owner* sub-dealer; ^ 
ship in the registration certificate, of a commercially 
imported transport motor vehicle :—

to be inspectod any books or other 
such distributor, dealer or sub-' (b) inspect or causo 

documents belonging to 
dealer;(1) The applicant for registration shall attach to his 

application Parts III and IV of the sale order duly 
completed. The applicant for entry of transfer of owner
ship in the registration certificate shall attach to his report 
of transfer of ownership Parts II and III of the transfer 
order duly completed.

(c) enter and search, or authorise any J
and search, the business promises of such distributor
dealer or sub-dealer ; and

to seize, any article 
to believo that(d) seize, or authorise any person

fieatc in respect of any motor vehicle which he knows or book, or o and the,.eafter take or authorise
has reason to believe to be a commercially imported trans- t0 Pro\e hAL' .. .. * fnr cppin-ino- theport motor vehicle unless Parts Iff and IV of the sale order the taking of all measures necessary for secnnn0 the 
or Parts II and III of the. transfer ord r, as the case may production of the article and documents m a Court, 
be, are duly produced before him. 18. A transport motor vohiolo which has been released.

for civil use in an Administered Area or an Indian btate 
in accordance with the law in force in that Administered 
Area or State of like purport to this Order shall, when such 
vehicle is in British India, be deemed to be a “ commor-

(3) A commercially imported transport motor vehicle 
.shall not be registered in the name of any person other 
than the person in whose favour the sale order is made. 
The transfer of ownership of a commercially imported 
transport motor vehicle shall not be entered in the name 
of any person other than the transferee named in the 
transfer order.

daily imported transport motor vehicle ” for the purposes 
of this Order:

Provided that nothing in this clause shall be deemed 
to prevent the removal of such a vehicle from British India 
in the course of its lawful employment.(4) Save as otherwise provided by an order in writing 

of the Central Government no note relating to any transac-
rion of hire purchase shall be entered on the certificate of 19. Whore any commercially imported transport motor 
registration in Form G as set forth in the First Schedule vehicle is sold, offered for sale or otherwise disposed of in 
to the Act. contravention of any of the foregoing clausos, by a distri*

(5) If the registering authority is satisfied that the but?f' dealer or sub-dealer> through any person employed 
commercially imported transport motor vehicle may by him or acting on his behalf, such person and also, unless 
properly be registered, or an entry may properly be made bo Proves that he exercised duo diligence to prevent such 
of transfer of ownership in the registration certificate, he contravention, the distributor, dealer or sub-dealer, as the 
shall, subject to the provisions of this Order, proceed to case inay be> and aiW Person having charge, on behalf of 
register it or to make an entry of transfer of ownership in tbe distributor, dealer or sub-dealer, of the place where 
registration certificate, as the case may be, in accordance ^be contravention occurred, shall be deemed to have 
with the provisions of the Act, duly completing Parts III contravened the said pro vision or provisions of this Order, 
and IV of the sale order or Parts II and 111 of the transfer 
order respectively and shall—

20. If in the opinion of the Central Government any 
distributor has—

(a) firmly attach Part III of the sale order, or Part II (a) contravened any of the provisions of this Order or
of the transfer order, as the case may be, to the certificate tb'5 Civil Motor Cycles Control Order, 1945, or of the

Motor Vehicle Spare Parts Control Order, 1944 or of any 
othor order under the Defence of India Rules in respect of 
any motor vehicle or any motor vehicle spare parts ; or

, , „ „ , 1T7 f 4, . (6) made any false declaration or statement in relation
(c) return Part IV of the sale order or Part III of the to any transaction in rospoot of commercially imported V. 

transfer order, as the case may be, to the authority which transport motor vehicles, controlled motor vehicles as ' 
issucd h' d’,fi,ned /"the Civil Motor Transport Vehicles Control .

13. No person shall transfer or attempt to transfer to J,44; controlled spare parts as defined in the
any other person any sale order or transfer order issued in lotor v omcle bpare Parts Control Order, 1944 • or 
his favour. Jc) committed any breach of the terms of any contract

14. No registered owner of a commercially imported rebtine tn tvl ^overn.ment or a Provincial Government
transport motor vehicle registered in British 'India shall vehicles • or °Pcratlon or maintenance of transport 
remove it. or cause or allow it to be removed, outside *
British India, otherwise than in accordance with the 
general or special permission in writing of the Provincial 
Motor Transport Controller.

of registration :

(b) endorse the certificate of registration with the 
warning set out in the Eighth Schedule to this Order ; and

(d) been declarel an insolvent ; or
(e) otherwise shown himself unfit to 

butor, continue as a distri-

SLSon1 thaTmTrt Witb°Ut Pre^diee to «»y
b«tor5SmB^itS0?.4g4iut “y -ch disti
Schodulo tO this OrT It f 1 na?6 fl'°m the Second
to bo a distributor for th reul)on suob person shall cease 

uismoutor for the purposes of this Order.
(2) Every sub-dealer shall keep such records and furnish direct thft,l!"’1 ‘T"3 a contravontion of this Order may 

sutb returns m relation to commercially imported transput » satisfied t£t in resPect of which the Court

-»«««> **>* e
16. Every distributor, dealer or sub-dealer shall at any orde^ tMl G°Vernment raay by general or special

reasonable time produce for inspection by any person from all anvTf vehi^ or class 0f motor vehicles
any ot the provisions of this Order.

15.(1) Every distributor or dealer shall keep 
records and furnish such returns in relation to

such 
commer

cially imported transport motor vehicles as the Central 
Government may from time to time by general or special 
order require.
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•/•- Commercially Imported Transport Motor Vehicle
Vehicles falling

Descriptions of Motor Description
Wheel baso

Make
Serial No.
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SECOND SCHEDULE 
[Clause 2(d)]

List oj Distributors

43 521
Description of commercially imported 

transport motor vehicles in 
respect of which appointed 

as Distributor

Description of the territory in 
which the Distributor has 

a trading area

Place at which business 
promises of the 

Distributor are situatedName of DistributorSerial No.
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>. FOURTH SCHEDULE•
[See Clause 2 (j)]

COMMERCIALLY IMPORTED TRANS
PORT MOTOR VEHICLES CONTROL 

ORDER, 1945

Cp°“E5CIALLY ™PORTED TRANS- 
IORT MOTOR VEHICLES CONTROL 

ORDER, 1945

COMMERCIALLY IMPORTED TRANS
PORT MOTOR VEHICLES CONTROL 

ORDER, 1945

Transfer Order, Pari I
Office of the Provincial Motor Transport 

Controller.....................................

Transfer Order, Part 111 
Office of the Provincial Motor Transport 

Controller...............................................................

Transfer Order, Part 11 
Office of the Provincial Motor Transport 

Controller................................................................

No DateDate NoNo Date

is hereby authorised to transfer is hereby authorised to transfer the 
commercially imported transport motor
vehicles. Registered No............

Wheel base. . . .

........Engine No,

is hereby authorised to transfer the 
commercially imported transport motor
vehicle. Registered No................

Wheel base........
......Engine No

the
commercially imported transport motor 
vehicle. Registered No..

Wheel base inches.Make MakeMake...........
Chassis No. 
Description,

inches. .inches*
Chassis No. 
Description

Engine No Chassis No.

Description 
Provincial Motor Transport Controller......

To, To
Provincial Motor Transport Controller. Provincial Motor Transport Controller.

The transfer of ownership has been 
entered by me on................................................

Counterfoil to be retained in the office of 
issue.

The transfer of ownership has been
entered by me on............................................... -

Part II of the Order has beon pasted by 
me into the Registration Book issued in 
res-pect of the motor vehicle described in 
this Part. I have also caused the neces
sary endorsement required by clause 12(5) 
(6) of the Commercially Imported Trans
port Motor Vehicles Control Order, 1945, 
to be made in the Registration Book.

Registering Authority 
Date..............................

To be pasted in the Registration Book
V

Returned to the Provincial Motor Trans
port Controller......................................................
Date.............................................

Registering Authority

FIFTH SCHEDULE 
• (Clause 3)

I, being a distributor under the Commercially Imported Transport Motor Vehicles Control Order, 1945, appoint you
haying your place of business at.............................................. to be a dealer/sub-dealer for the
.being commercially imported transport motor vehicles. The territory in which you will have.distribution of.. 

a trading area is

Distributor
Provincial Motor Transport Controller.... 
War Transport Department, New DelhiCopy forwarded to the

Distributor

SIXTH SCHEDULE 
(Clause 5)

Return of Commercially Imported Transport Motor Vehicles Received

Particulars of transport motor vehicles Now reported as received

Quantity received up 
to date as shown in 

the last return

BalanceQuantity
orderedDescription, e.g., 

chassis, goods 
body or passenger 

body, etc.

RemarksonDate orderWheel baseMake Quantity of
receipt

Secretary to the Government of India, War Transport Department 
Provincial Motor Transport Controller.....................................................* Forwarded to the

Distributor
Date
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SEVENTH SCHEDULE
Maximum retail prices of Commercially ""imported Transport Motor Vehicles

Chassis only, or with 
goods bodv, or with 

passongor body, etc. Maximum 
Description 

of any other special 
equipment

NoteMake i Wiieol base retail price

'
The Government of India have authorised dealers and sub-dealers to 
charge in the case of a new commercially imported transport motor 
vehicle to bo sold in accordance with a sale order, in addition to the 
retail price, delivery charges from the premises of the distributor to 
the premises of the dealer or the sub-dealer consisting of such items 
as sanctioned by the Government from time to time. The items at
present sanctioned are.

Dealer_
Sub-dealer

.Date

3. Tho administered areas in the Central India Agency 
specified in the Central India Administered Area? (Appli
cation of Laws) Order, 1937.

4. The Gwalior Residency Area
5. The District of Abu 
0. The administered

specified in the Hyderabad Administered Areas (Applica-

EIGHTH SCHEDULE 
[Clause 12 (5) (&)]

Endorsement to be made on Certificates of Registration 
of Commercially Imported Transport Motor Vehicles 

WARNING *
in the Hyderabad StateareasThe motor vehicle herein described is a “ Commercially 

Imported Transport Motor Vehicle ” under the provisions
of the Commercially Imported Transport Motor Vehicles tion of Laws) Order, 1937.
Control Order, 1945. The Order is made und "c rule 81 of The Civil and Military Station of Bangalore
the Defence of India Rules. Contravention of any provi- 8. The Kolhapur Residency Area and the Wadi Jaghir 
sion of this Order is punishable with imprisonment for a 9. The railway lands in the Western India States 
term which may extend to three years or with fine or both. Agency specified in the notifications of the Political 

2. In particular the registered owner for the time being Department, Nos. 189-1.B. and 190-1.B., dated the 8th 
shall not soli or otherwise dispose of the motor vehicle September 1937. 
herein described except in accordance with a Transfer 10. The Rajputana and Central India railway lands 
Order granted by the Provincial Motor Transport specified in the Rajputana and Central India Railway 
Controller.

3. The Court tr}ring a contravention of tho provisions of 
the said Order may direct that any motor vehicle in 
respect of which the Court is satisfied that any such provi
sion has been contravened shall be forfeited to His Majesty.

Lands (Application of Laws) Order, 1937,
11. The Punjab States . railway lands specified in the 

Punjab States Railway Lands (Application of Laws) Order 
1939.

12. The Thana Circles in the Rewa Kantha Agency in 
the Gujarat States Agency and the Dangs.

13. The British Reserve in Mainpur
14. The Shillong Administered Areas

NINTH SCHEDULE 
[$ee clause 2 (A*)]

1. The Cantmment of Baroda
2. The administered areas in the Western India States 

Agency specified in the Western India States Administered 
Areas (Application of Laws) Order, 1937.

D. R. RUTNAM 
Joint Secy, to the Govt, of India
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